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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
end Scheduled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Twenty-first Report 
'In the Ministry of Education and Social Welfare (Department of 
EducatlOn)-Admission and other facilities for Scheduled Castes and 
Scheduled Tribes in Indian Institutes of Technology and Indian 
Institute of Science, Bangalore. 

2. The Committee took the evidence of the representatives of 
the Ministry of Education and Social Welfare and of the Indian 
Institutes of Technology and Indian Institute of Science, Bangalore, 
on the 19th and 20th January, 1973. The Committee wish to ex-
press their thanks to the representatives of the Ministry of Educa-
tion and Social Welfare and of the Institutes for placing before the 
Committee material and information they wanted in connection 
with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 
the 11th July, 1973. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix VIII). 

NEW DELHI; 
July 12, 1973. 
Asud,-ta21. 1895 (Sy-:-

(v) 

BUTA SINGH, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled 

Tribes 



, . CHAPTER I 

INTRODUCTORY 

A. Historical 8aekgrowul 
. ; 

Under the Constitution of India, the Central Government has 
been specifically vested (vide entries 63 to 66 in List I-Union Liat 
in the Seventh Schedule to the Constitution) with the responsibility 
for higher education, scientific and technical, and research. 

1.2. The Government of India set up a Committee prior to 1948, 
known as the Sarkar Committee, to consider whether it was desir-
able to have (a) a Central institution, possibly on the lines of the 
Massachusetts Institute of Technology, with a number of sub-ordi-
nate institutions affiliated to it, or (b) several higl1er institutions 
on a regional basis, or (c) any other organisation to ensure an ade-
quate supply of technical personnel. 

1.3. The Sarkar Committee in their Report (1948) inter alia 
made the following recommendations: 

(i) Not less than four Higher Technical Institutions, one in 
the North, one in the East, one in the South and one iP 
the West will be nece..c:sary to satisfy the post-war require-
ments. 

(ti) The one in the East should be set up in or near Calcutta 
at an early date. 

(iii) Establishment of the Western Jnstitution which should be 
in or near Bombay should be taken in hand concurrently 
with the Eastern Institution or failing that as soon after 
as possible. 

(iv) To satisfy the immediate needs for engineers generally and 
for those with specialised training in Hydraulics in parti-
cular, the engineering nucleus or the Northern Institu-
tion should be set up without delay. 

(v) To ensure the proper planning or building, eqUipment 
and courses of study, the Principal and Heads of the Main 
Departments of these institutions should be appointed and 
the services of an architect with experience in the plan-
ning of technical institution secured at a sufficiently early 
stages. 
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1.4. In pursuance of the recommendations of the Sarkar Com-
mittee, the Government of India decided to set up an Institute of 
Technology at Kharagpur. Tha.t Institute came into being in 1951. 
The next Institute was started at Bombay in 1958, followed by the 
Madras Institute in 1959, ~ Kanpur Institute in 1960 and the Delhi 
Institute as College of Engineering and Technology, Delhi, in 1961. 
These Institutes ot 'technology offer Courses of five years' 
duration .. in· -a .number of Engineering, Technological'. d.isciplines, 
Architecture and Science. These Institutes of Technology have been 
incorporated as institutions of national importance by an Act. of 
Parliament, namely the Institutes of Technology Act, 1961 as amend-
ed by Institutes of Technology (Amendment) Act, 1963. 

1.5. The Indian Institute of Science, Bangalore, came into being 
in the year 1909. It is the oldest and a leading centre for post-
graduate studies and research in Science and Engineering. The 
special fields of work in this Institute include ElectrQIlics and Com-
munication Engineering, Aeronautical Engineering, Heat Power 
Engineering, Higher Voltage Engineering, Power Engineering, Bio-
Chemistry, Chemistry, Physics and Mathematics. It is an autono-
mous body set up under the Charitable Endowments Act, 1890 and 
is administered according to a Scheme of RegUlations and Bye 
law" approved by the Central Government. This Institute has been 
declared as 'Deemed University' under the University Grants 
Commission Act, 1965. 

1.6. It has been stated that the basic objective in setting up the 
different Indian Institutes of Technology was to make available in 
the country facilities for higher education. research and training in 
various fields of Engineering and Technology, which would be com-
parable to international standards in quality and content. The 
special role that Science, Humanities and Social Sciences play in 
making technological effort and education. more meaningful was 
Iecognised from the outset. The fact that the Indian Institutes of 
Technology were planned to be fully residential is very significant 
in this context. 

1.7. It must be emphasized that the basic expectation regarding 
the Indian Institutes of Technology is that they would contribute 
in a significant way towards the industrial development and econo-
mic growth of the country. 

B. Organisational set-up 

1.8. The COII'.mittee ~ about the organisational set-up of the 
Cell in the Ministry of Education and Social Welfare (Department 
of Education), which is primarily concerned with the admission and 
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,other facilities for Scheduled Castes and Scheduled Tribes in the 
Indian Institutes of Technology and the Indian Institute of Science, 
Bangalore. The representative of the Ministry of Education and 
Social Welfare has stated during evidence that in the Ministry 
there is a special Section which is dealing with all administrative 
matters concerning the Indian Institutes of Technology and the 
Indian Institute of Science, Bangalore. That Section also deals with 
'the coordination and implementation of all decisions regarding the 
Scheduled Castes and Scheduled Tribes in respect of reserva-
tions provided for them. The work of that Section is looked after 
by a Branch Officer at the level of an Assistant Educational Adviser 
who works directly under a Divisional Head at the level of a De-
putyEducational Adviser. This Section is a part of the Bureau 
. of Technical Education in the Ministry, of whkh the Educational 
Adviser (Technical) is the Head. 

l.p. About the role of the University Grants Commission in re-
gard to the admission and other facilities for Scheduled Castes and 
Scheduled Tribes in the Institutes of Technology, it has been stated 
that the University 'Grants Commission has no special role as the 
Indian Institutes of Technology function under the relevant Acts 
enacted by Parliament. The Ministry of Education and Social Wel-
fare keep liaison with the University Grants Commission as regards 
the functioning of the Indian Institutes of Technology in the sense 
that at the apex of the Indian Institutes of Technology, there is a 
Council of the Indian Institutes of Technology and the Chairman 
of the Unive;sity Grants Commission is among the members of this 
Council. This Council meets from time to time, ~  the per-
formance and progress, gives policy directives to the Indian Institu-
tes of Technology, about management and administration etc. 

1.10. The functions of the Council of the Indian Institutes of 
Technology are as follows: 

(a) To advise on matters relating to the dUration of the 
courses, the degrees and other academic di'Stinctions to 
be conferred by the Institutes, admission standards and 
other academic matters; 

(b) to lay down policy regarding cadres, methods of recruit-
ment and conditions of service of employees, institution 
of scholarships and freeships, levying of fees and other 
matters of common interest; 

(c) to examine the development plans of each Institute and 
to appcove such of them as are considered necessary and 
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also to indicate broadly the financial implications of such 
approved plans; 

(d) to examine the annual budget estimates of each Institute 
and to recommend to the Central Government the alloca-
tion of funds for that purposes; 

(e) to advise the Visitor, if so required, in respect of any 
function to be performed by him under this Act; and 

(f) to perform such other functions as are assigned to it by 
or under this Act. 

1.11. According to the provisions of the Institutes. of Technology 
Act, 1961, all policy matters concerning reservation of seats for Sche-
duled Castes and Scheduled Tribes and the concessions to be 
given to such students are decided by the Council. The deci-
mOIl'S/recommendations of the Central Government in respect of the 
Scheduled Castes and Scheduled Tribes are also implemented through 
the Council of the Institutes of Technology. 

1.12. Asked about the machinery in the administration of the 
Indian Institutes of Technology to enquire into, and enforce, stan-
dards of education in th Indian Institutes of Technology, the re-
presentative of the Ministry of Education and Social Welfare has 
stated during evidence that the machinery in the Indian Institutes 
of Technology for the enforcement of standards is well-defined. 
under the Indian Institutes of Technology Act, 1961 and Statute8 
of the Indian Institutes of Technology. Each Institute is governed 
by a Board of Governors whose constitution is very clearly laid 
down and it includes representatives of Industry and also eminent 
persons in the field of Science and Technology. The Indian Insti-
tutes of Technology Act, 1961 and the Statutes stipulate formation 
of a Senate at each Institute. It comprises of the members of the 
Faculties of each Institute and expert from outside. The overall 
coordination of policies, including maintenance of academic stan-
dards for all the five Institutes, is looked after by the Council of 
the Institutes of Technology of which the Minister of Education is 
the Chairman. 

1.13. In a note furnished to the Committee by the Minister of 
Education and Social Welfare, it has been stated that the Institutes 
of Technology Act, 1961 lays down that the Board of Governors of 
an Institute shall consist of the following persons, namely; 

(a) the Chairman, to be nominated by the Visitor; 
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(b) the Director, ex officii:>; 

(c) one person to be nominated by the Government of each 
of the States comprising the Zone in which the Institute 
is situated from among presons who, in the opinion of 
that Government, are technologists or industrialists of 
repute; 

(d) four persons having special knowledge or practical ex-
perience in respect of education, engineering or science to 
be nominated by the Council; and 

(e) two professors of the Institute, to be nominated by the 
Senate. 

1.14. In reply to a question whether the Ministry of Education 
and Social Welfare have considered the desirability of issuing any 
directive to the Council for selecting a Scheduled Caste or Sche-
duled Tribe nominee on the Board of Governors of each Institute, 
the representative of the Ministry of Education and Social Welfare 
has stated that according to the Indian Institutes of Tephnology Act, 
1961 and the Statutes, the Minister of Education is the Chainnall of 
the Council of the Institutes of Technology. He can ensure as far as 
possible that a Scheduled Castel Scheduled Tribe nominee possess-
ing the requisite qualifications, if available, is appointed on the 
Board of Governors. In the circumstances, the question of the Cen-
tral Government issuing any special directive iQ this behalf does 
not arise. 

1.15. Asked whether any penal of such eminent persons having 
specialisation in education or engineering, as laid dQwn in the said 
Act, has been prepared, the representative of the Ministry has in-
formed the Committee during evidence that the Government have 
already lists of people eminent in their respective fields in relation 
to academic institution'S, other institutions of learning and so on. 
He has further stated that whenever Government make any selec-
tion, not only for the Board of Governors of an Institute but for 
other purposes also, Government make use of these lists. These 
Itsts are revised from time to time. 

1.16. The Committee pointed out that during their visits to the 
various Institutes of Technology, the Study Groups of the Com-
mittee had noticed that there was no Cell or separate Section in the 
Institutes to deal with the cases of Scheduled Castes and Scheduled 
Tribes. Asked whether Government proposed to advise the Insti-
tutes to set up separate Cells in each of the Institutes to deal with 
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the cases of Scheduled Castes and Scheduled Tribes, the represen-
tative of the Ministry of Education and Social Welfare has ,stated 
during evidence: 

"Special facilities for gIVmg advice to every single candidate 
indeed exist in all the U.Ts, This includes also special 
advice .. , ..... particular and appropriate ........ to Sche-
duled Caste and Scheduled Tribe students. There is no 
separate arrangement yet excluSively for Scheduled 
Caste and Scheduled Tribe students. But there will be 
no difficulty in providing a separate Cell for this." 

1.17. Continuing, he has stated that the Directors of the Institut-
es of Technology have assured the Government that if it becomes 
necessary to have a separate Cell in each of the Institutes, especial-
ly for the Scheduled Caste and Scheduled Tribe studt!nts, there will 
be no difficulty in setting up of such Cells. 

1.18. The Committee recommend that each Indian Institute of 
Technology should set up a separate Cell to deal with all matters 
relating to admission of Scheduled Castes and Scheduled Tribes as 
also representation of Scheduled Castes and Scheduled Tribes in 
the services of the Institute. The Ministry of Education and Social 
Welfare should also consider the setting up of a separate cell under 
their Liaison Officer for dealing with coordination and implementa-
tion of decisions pertaining to Scheduled Castes and Scheduled Tribes 
in so far as the Institutes are concerned. A note about the activities 
of the Cell should be included in the Annual Report of the Ministry 
as per the orders of the Ministry of Home Albirs vide their O.M No. 
2714(i) 170-Est(SCT), dated the 3rd September, 1970. 

1.19. The Committee note thai under tht" Institutes of Tecbnolegy 
Act, 1961, each Institute is governed by a Board of Governors which 
consists of eminent persons in the field of lDdustry, Science, and 
Technology. The Committee would like that in order to protect the 
interests of the Scheduled Castes and Scheduled Tribes and to active-
ly promote their technical education, qualified and emioe&t persfHlS 
from among the Scheduled Castes and Scheduled Tribes are alS4t ap-
pointed on the Board of Governors of each of these Institutes. 



CHAPTER n 
ADMISSION FACILITIES 

A. Reservation of Seats 

2.1. In a note furnished by the Ministry of Education and Social 
Welfare (Department of Education) to the Committee, it has been 
stated that at each of the Institutes of rechnology, 20 per cent seats 
are reserved for Scheduled Castes and Scheduled Tribes (15 per cent 
for Scheduled Castes and 5 per cent for Scheduled Tribes) in all 
the first degree courses. In the post-graduate courses, at the Mas-
ter's degree level, 5 per cent of the seats are reserved for Scheduled 
Castes and Scheduled Tribes. 

2.2. Asked since when these reservations have been made appli-
cable to each of the Institutes, the representative of the Ministry of 
Education and Social Welfare has stated during evidence that these 
reservations have in operation practically from the beginning at all 
the Institutes of Technology. The first Institute of Technology was 
started at Kharagpur in 1951 and that was followed hy the Bombay 
Institute in 1958. The Madras Institute came into being in 1959, 
followed by the Kanpur Institute in 1960, and the Delhi Institute in 
1961. Practically from the beginning, all these Institutes have had 
this reservation of 15 per cent of Scheduled Castes and 5 per cent 
for Scheduled Tribes for the first degree courses. 

2.3. The Ministry of Education and Social Welfare have furnish. 
ed a copy of their Circular letter No. F. 30-2/60-T. 5., dated the 15th 
April, 1964 issued to all State Governments· and all Universities. 
The letter reads as follows:-

, (i) 20 per cent of seats in all technical institutions s.hould be 
reserved for Scheduled Castes and Scheduled Tribes with 
a distinct reservation of 15 per cent for Scheduled Castes 
and 5 per cent for Scheduled Tribes. This reservation can 
be interchangeable i.e. if a sufficient number of candidates 
is not available to fill the seats reserved for Scheduled 
Tribes they may be filled up by suitable candidates from 
Scheduled Castes and vice versa. 

7 
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If the requisite number of students are not available for fillin& 
the quota of vacancies reserved for both these categories, 
the tinutilised seats should be added to the general pool 
of vacancies to be filled exclusively on merit. 

(ii) A minimum qualifying standard should be prescribed for 
admission to any technical institution. Students belong-
ing to Scheduled Castes and Scheduled Tribes should be 
eligible for admission to the reserved seats if they attain 
this minimum standard without any reference to the gap 
between their marks and the marks of the last person ad-
mitted to the open seats. 

(iii) Where admissions are restricted to candidates who obtain 
a certain minimum percentage of marks and not merely 
the passing of a certain examination, there may be a  5 per 
cent reduction for the Scheduled Castes and Scheduled 
Tribes provided that the lower percentage prescribed does 
not fall· below ~  minimum required to pass the qualify-
ing examination. 

(iv) If there is a maximum age limit, it may be ~  by three 
years in the case of such candidates. 

2.4. It is not known whether any circulars were issued to the 
Institutes of Technology prior to 15th April, 1964, and the Ministry 
also could not provide copies of any earlier circulars. 

2.5. As regards post-graduate courses, it has been i!itated in a note 
furnished fo the Committee that since for post-graduate courses, faci-
lities were extremely limited throughout the country till recently no 
specific reservation had been made for Scheduled Castes and Sche-
duled Tribes at the Institutes of Technology. At tbe Indian Institute 
of Science. Bangalore, Scheduled Caste and Scheduled Tribe stu-
dents are given admission, if they possess. the minimum prescribed 
qualifications even if they do not come in the merit ~  and the seats 
so allotted to them are regarded as extra seats. The matter has since 
been examined by the All India Council for Technical Education 
and the Central Government and 5 per cent reservation has been 
made for Scheduled Castes and Scheduled Tribes in all Indian 
Institutes of Technology. At the Indian Institute of Science, Banga-
lore, 20 per cent reservation ~  Scheduled Castes and Scheduled 
Tribes has been agreed to in all courses including post-graduate 
courses. 
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2.6. Asked to state the reasons why, while in the undergraduate 
courses 20 per cent of seats have been reserved for Scheduled Caste 
aQ.d Scheduled Tribe students, for post-graduate courses only 5 per 
cE;nt reservation has been made for Scheduled Castes and Scheduled 
Tribes, the Ministry of Education and Social Welfare, in a written 
note, have stated: 

"Prior to 1963-64, facilities for post-graduate courses in engi-
neering and technology were extremely l¢lited in our 
country. In fact, it is only after the Institutes of Techno-
logy were established and developed that such facilities 
were created between 1960 and 1965. Therefore, till about 
1963 the question of reserving seats in post-graduate courses 
for Scheduled Castes and Scheduled ~ did not arise. 
In 1963, the All India Council for Technical Education 
examined the matter and decided that 5 per cent seats be 
reserved for Scheduled Castes and Scheduled Tribes in 
all post-graduate courses, provided that those candidates 
have passed the qualifying examination (Bachelor of Engi· 

~  or its equivalent) in the first division or secured at 
least 60 per cent marks. This ~  has been commu-
nicated to all the Institutes of Technology." 

2.7. A copy of the letter No. E. 30-36J63-T.5, dated the 8th August, 
19(J3, issued by the then Ministry of Scientific Research and Cultural 
Affairs may be seen at Appendix I. 

2.8. The Committee pointed out that during the visit of one of 
their Study Groups to ~ Indian Lnstitute of Technology, Kharag-
pur, the Study Group was informed that there was no reservation 
in admission to post-graduate courses in the Indian Institute of 

~  at Kbaragpur and that the admission to those courses 
was made oli the basispf academic attainment followed by exami-
nation and test. On being asked to state the reasons for not provid-
illi reservation for Scheduled Castes and Scheduled  Tribes in ad-
missiQn to post-graduate courses, by the Indian Institute of Techno-
IoBY, Kharagpur, the representative of the Ministry of Education and 
Social Welfare has stated before the Committee: 

"At the Kharagpur Institute, according to the report received, 
a special difficulty was experienced in making 5 per cent 
reservation because the admission to each branch of 
specialisation was about 7 or 8 students and the Institute 
found it difficult to reserve 5 per cent on that basis. We 
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have not accepted that position. We have told the Insti-
tute that they should reserve 5 per cent possibly on an 
overall basis for all the post-graduate seats available and 
distribute it in any manner which is most ~  or 
alternatively to reserve at least one seat in each of the 
major disciplines or specialisation at the Institute. We 
have the assurance of the Institute that t,bey will follow 
this procedure." 

2.9. The Committee also pointed out that during the visit of one of 
their Study Groups to the Indian Institute of Science, Banagalore, it 
was stated that the Institute, being an all-Inlll,a Institqtion, made no 
reservation of seats based on religion, caste,community or place. It 
endeavoured to get the best students from Universities. all over the 
country .. -Asked whether after the issue of instrw:tloQIii to the Indian 

. ,'" .. 
Institute of Science, Bangalore for providing reservations for Sche-
duled Castes and Scheduled Tribes, the Ministry had taken steps to 
see tliat those instructions had been actually given effect to by that 
Institute, the representative of the Ministry of Education and Social 
Welfare has "stated during evidence: 

"The Institute Gf$cience, Bangalore has maAe the decision 
that from 1973 session onwards 20 per cent of the seats 
will be reserved for Scheduled Castes and Scheduled Tri-
bes tor all the courses. Previously, there Were nO' specific 
reservations of seats for the Scheduled Castes and Sche-
duled Tribes. But what they did, ~ that any ~  
Caste or Scheduled Tribe student who fulfilled the mini-
mum requirements for admission was called for interview 
and if he was found fit he was admitted without taking 
into consideration the merit list. So, there was a SOTt -.of 
reservation though it was not expressed in clear terms." 

~  When asked about the steps taken to rectify:the danuige dcme -
to those eommunities by not providing-the reServations forSchediIlo. 
ed Castes and Scheduled Tribes in the Inaian Institute of ScDmc:e,:-
Banga}ore, all these years, the representative of ~  Ministry -of EdU.--
cation and SoCial Welfare has stated before the Committee thlrf f<g-; 
tunately not much damage has been done, because the' I ~ 

mits students mostly for post-graduate courses. He has explained 
the position thus: 

"In 1971, 10 candidates belonging to Scheduled Tribes were 
admitted to the M. Tech. Courses,S of thelQ being outside 
the quota, that is, additional seats were .given to them, 
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because they did'not ~ in the merltlist.But .' they 
were admitted on the basis of miriitnUni reqUirements 
prescribed for admission. In 1972, 14 candidates were 
admitted to the post-graduate courses again 12 were out-
side the normal quota, that is, they were additional seats, 
because the students were admitted on tp.e basis of the 
minimum requirements. That in 1971, only 2 came by 
merit on their own and the rest 8 came on the basis of 
the minimum requirements prescribed." 

2.11. As for under-Graduate courses, the representative of the 
Ministry of Education and Social Welfare has stated that the total 
admissions in the first degree Or under-graduate courses in the limit-
ed number of field are about 90 each year. In 1971, one Scheduled 
Caste was admitted; in 1972, another was admitted. The Scheduled 
Caste candidate admitted in 1972 was by relaxed standards. 

2.12. The Committee regret to note that the Indian Institute of 
Technology at Kharagpur, though it was started in 1951, has not so 
far provided for reservations for Scheduled Castes and Scheduled 
Tribes in the post-graduate courses.. The ~  recommend 
that it should be done immediately and that the Miqistry of Educa-
tion and Soeial Welfare should ensure that all the instructions issu-
ed by the Government of India providing for reservations and other 
concessions for Scheduled Castes and Scheduled Tribes are meticu-
lously observed by all the Institutes of Technology. 

2.13. The Committee are distressed to. learn that although the 
Ministry of Education and Social Welfare have ~  reserva-
tion of 20 per cent seats for Scheduled Castes and Scheduled Tribes 
in all the Universities and Institutions of higher ~  the Indian 
Institute of Science, Bangalore, even though an al17India Institution, 
did not adopt the reservation orders for admission of Scheduled Caste 
and Schedu:led Tribe students., It is only now frQDl tpe 1973 Session 
onwards, that the Indian' Institute of ~  Banagalore, has agreed 
to provide reservation of 26 per Cent seats for Scheduled Castes and 

~  Tribes in all the courses, bothunder-giaduate and post-
graduate. The Committee ·hope that the Indian Institute of Science, 
·Bangalore, will now str.i.ctly observe these reservations for Scheduled 
Caste and Scheduled Tribe Students. 

2.14. The Committee recommend that in post-Jrraduate courses in 
the Indian-Institutes of Technology also, there should be reservation 
. for Scheduled Caste5 and Scheduled .:J:ribes to the ~  of 29 per 
cent sets, as is the case ~  cou,rses, and not a mere 
899 LS-2. 
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5 per cat re8erTation for studen" beloaain, t. theM com..,..iti. all 
it ebtaia. at ~  

B. Powers of Government to enforce reservation 

2.15. The Committee enquired about the nature of machinery! 
"hecks devised by the Ministry of Education and Social Welfare 
to ensure that the instructions regarding reservations and conces-
sions for Scheduled Castes and Scheduled Tribes issued by the 
Ministry to the Indian Institutes of Technology were implemented 
by the letter, and also whether it \vas open to an Institute to accept 
or to reject the instructions issued by the Ministry in this regard. 
The representative of the Ministry of Education and Social Welfare 
has stated during evidence that all the five Indian Institutes of 
Technology are governed by the Institutes of Technology Act, 1961 
and in that Act there are provisions which relate to the powers of 
the Council of the Institutes of Technology and powers of the 
Boards of Governors of the Institutes. He has further stated that 
Government have no powers to flive any directive to the InstitutM 
and has b.dded: 

"Parliament has laid down confines within which the organs 
relating to this institution are functioning. There are 
two sets of communication!! which can occur. One ~ 

direction. It is a well-understood term. It means, it 
flows with the full backing of legal statutory authority. 
On the other hand, there may be the recommendation 
and advice. There may be the convention that the ~ 

will always be acted upon, but if it is not and it is not 
also backed by the constitutional authority, then the 
only other option can be, very well, we gave you the 
advice and in your autonomy you did not act upon it. 
In that situation we may have to consider whether the 
advice should be backed not so mueh constitutionally as 
financially, That is a larger issue." 

2.16. The Committee drew the attention of the representative of 
the Ministry of Education and Social Welfare to Section 9 of the 
Indian Institutes of Technology Act, 1961, which reads as follows: 

"9 (1) The President of India shall be the Visitor of every 
Institute. 

(2) The Visitor may appoint one or more persons to review 
the work and progress of any Institute and t.o hold inqui-
ries into the affairs thereof and to report tht!Teon in such 
manner as the Visitor may direct. 
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(3) Upon receipt of any such report, the Visitor may take such 
action and issue such directions as he considers necessary 
in respect of any of the matters dealt with in the report 
and the Institute shall be bound to comply with .uch 
directions. " 

2.17. Keeping in view the poor intake of Scheduled Caste and 
Scheduled Tribe students in these Institutes of Technology, the Com-
mittee enquired why the Ministry did not think it advisible to make 
use of these provisions and to appoint a Reviewing Officer under the 
authority of the President of India to have these safeguards for 
Scheduled Castes and Scheduled Tribes fulfilled by these Institutes. 
The representative of the Ministry of Education and Social Welfare 
has stated before the Committee that fundions regarding ~ 

making in respect of these Institutes are perfo.rmed by the Council 
of the Institutes headed by the Minister incharge of Education. He 
has added: 

"This is an apex body which makes policy formulation for ~ 

institutions. This apex body is seized of this issue current· 
1y. It lays down certain policy, guidelines and these are 
implemented. If the Ministry itself is conditioned by ~ 

formulations as they flow down from the Council headed 
by the Minister, what Is the position that you have? W. 
are ourselves very much seized of the problem. On the 
one hand, there is the question of full satisfaction in regard 
to Scheduled Castes and Scheduled Tribes admission whicb 
everybody appreciates, recognises and acknowledges. As 
against that, there is also the equally cogent factor, that 
apart from others who come to these institutions, those 
admitted to reserved seats should also be able to get the 
maximum benefits which these institutions are designed 
to confer in terms of instructions. It may be s. matter of 
OpInIon. My' opinion would be that the stage where 
the Ministry should recommend to the Visitor to take 
recourse to these powers has not yet been reached" 

2.18. The representative of the Ministry of Education and Social 
Welfare has also stated that the Council of the Institutes has not 
been sitting completely unconcerned about the matter. There is a 
dearth of Scheduled Caste and Scheduled Tribe candidates, that has 
to be recognised. This is not on' v confined to these Indian Institutes 
of Technology but it is so throughout the country. There are about 
130 institutions and in none of them the reservation has been fuU,. 
eonnd. The standard. f(,r r...-vation have al80 to 'be bMed flit 
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some norms. The exercise of power under Section ,9 of the Indian 
Ipstitutes of Technology Act, 1961 will arise only if a stage has 
reachi!d ~  "the CO\lIlcil ~  no, process or procedure for review 
and ~ I  ,actiqn in the light ,of experience. As it is, the In-
stitutes have been given various' policy guidelines all .the time by 
the Council. Even without the authority of the Visitor, the Council 
is fully iIi a position to give authoritative decisions which' have to 
be. implemented by these Institutes. 

2.19. The Committee note that the Council constituted under the 
Indian Institutes of Technology Act, 1961, presided over by the 
lWinister incharge of ~  is fully competent to lay down poliey 
guidelines for the Institutes' of Technology and the Institutes are 
bound to follow the instructioD$ issued by the said Council. . The 
Committee hope that ,the Council will keep a strict watch to ensur. 
that all tbe.ners of the Government of India relating to reserva-
tions and concessions for Scheduled Castes and Scheduled, 'Tribes. 
are not only adopted by these Institutes but are in fact implemented 
m1uU. '  , 



CHAPTER HI 

,'. 
AD¥.lSS[ON ~ I I I  

A. Admissions 

(i) First Degree Courses 

, 3.1."It has been'stated that for the open general seats, admissions 
to the Indian-Institutes of Tecllllology'are made on an ,an-Yndia'basis 
through a Joint Entrance Examination held each year. Candidates 
-Who havt;; passed, the Higher Secondary or Pre-University or ,equi-
valent examination are permitted to sit in the Joint Entrance Exa-
mination, The examination consists of four papers, Physics, ~ 

s'try, ~  an!! English, each carrying 100 ~  The 
~  marks prescriberd at present are 30 per cent in 

e'ach ~ the ~ in Physics, Chemistry and Mathematics ,and 25 
perCenf1.11'F,:nglisp., i.e., a total of 115 out of 400 marks. All candidates 
who qualify at the Entrance Examination are listed in merit list 
according to the Inarks secured by them and the admissions, at:e 
offered to them on the ,bqsis of merit list. Sincetbe number oj 
candidates qualifying at the Joint Entrance ~  is ~  

than the number of seats available, the last candidate in the merit 
list admitted to an Institute would have secured between 40 per cent 
and 45 per cent marks at the Entrance Examination. In fact, the cut 
off point ~  ~  from the merit list :is between' «I per cent 
and 46' I*I"' cent marks in the aggregate: 

3.2. As for the reserved seats for Scheduled' Castes and Sehednled 
Tribes, a separate merit list is prepared on the same basis i.e. all 
Scheduled Caste and Scheduled Tribe candidates who have secured 
the minimum qualifying marks are listed iIi the order of their marks 
till 1968, a concession of 10 per cent marks was given to Scheduled 
Castes and Scheduled Tribes vis-a-vis the rest of the oandidates, i.e. 
all Sc!teduled Crurte an4 Sched)lled Tn"be ,candidates whose marks 
were riot less than the marks of the last candidates admitted from 
the general merit"list by n6nnore thari IO'percent were-giVen-ad-
mission. In fact, there was a' linking of the performance of Sche-, 
duled Caste .and Scheduled T{ibe candidates with that of the reat, 
of candidates. The linking implied that the difference in the marks 
between the last candidate admitted from the general merit and a' 

15 "t. : 
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Scheduled Caste or Scheduled Tribe candidate should not be more 
than 10 per cent. 

3.3. Since this 10 per cent coneeuion in the ~  require--
menta did not result in a sufficient number of Scheduled Caste and 
Scheduled Tribe students joining the Institutes, the Council of ~ 

Indian Institutes of Technology decided in 1968 that the admission of 
Scheduled Caste and Scheduled Tribe candiates should be consi.l 
dered on the basis of their performance at the Joint Entrance Exa-
mination and not be linked with the performance of the other 
candidates, i.e. all Scheduled Caste and Scheduled Tribe candidates 
should be admitted if they obtained the minimum qualifying marta. 

3.4. The Council of the Institutes of Technology reviewed thiI 
position again in 1969 and went a step further. It decided that all 
Scheduled Caste and Scheduled Tribe candidates, who have secured 
the minimum qualifying marks in the aggregate of t1}.e subjects (viz. 
115 out of 400) at the Joint Entrance Examination, even if they have 
failed in not more than one subject by not more than 5 per cent 
marks should be considered for admission. This revised reduction in 
the admission requirements has been in force since 1970. The Coun-
cil also decided in 19'10 that the upper age limit of 21 years may be 
relaxed upto'three years in favour of the Scheduled Caste and Sche-
duled Tribe candidates. 

3.5. The information in respect of general, as well as Scheduled 
Caste and Scheduled Tribe candidates, who had applied for admis-
sion, appeared in the Joint Entrance Examination and were finally 
given admission in the Indian Institutes of TechnoloiY during the 
last three years is given below: 

(j) Total nu.,.!Jer of camlidates filM applied for almission 

JCban&pur Bombay MIdra! Xanpur Ddhi 
Year Zont Zone Zone Zone Zone 

~  . 1888 41I7 2767 z ~ 2724 

1911 . 30'9 ·394S 277'5 2381 2196 
, 

1972 4964 4116 3972 3304 ' 2614 

---------
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(n) Number ,., ScItMuW CtUU:ScII«luIIIl f'riI¥ c«n4it/I#es .It. aptlial for atl1rriniMI 

Year Kharaapur Bomhay MWat K81'pur DcIhi 
Zoae Zone ZoM Zone Zoo. 

------- -----
1970 52 29 33 28 30 

1971 71 23 20 3' 19 

1972 169 .1 33 19 33 

-------

(iii) Toeal mmWer of ccm4idateS found tli.fibk fIR' examination 

YC8r Kluqpur Bombay Madras Kanpur Dtlhi 
Zone  Zone Zonf Zone Zone 

1970 3803 4080 2716 z64s la394 

1971 3019 3944 2721 23n 1841 

1972 48,6 4129 2887 3304 309S 

(iv)  Total I I~  of &btdukd Cam! &Mdukd Trihf candidatt.. found eJWibIe for ,-marion 

Year Kharagpur Bombay ~ Kanpur Delhi 
Zane z... Zone Zone 'Zone 

1970 S2 21 33 28 30 

1971 78 21 19 3S 19 

1972 169 39 31 79 32 

('J' Num.*'eT nf seaff reurf#/ frr &heduI«l CaJUJ/&WuI«I1ribes 

------------------
Year Jttaraapur Bombay Madra., Kanpur Delhi 

Zone Zone.. Zone Zone Zone 

1970 sa 48 42 SO .f9 

1971 60 47 43 so 49 

1972 6% 52 42 So 49 
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(vi) Number of Scheduled CasteJ Scheduled Tribe can4idDus ·wIw.quaIiji4d.jm: admissio# 

Year 
•• > 

KharaiPur BOnlbai· Madras Kanpur Deihl 
Zone Zone Zone Zone Zone 

1970 2 3 4 2 

1971, 5 '.3 

1972 S ..,.- 1 .. 

(vii) Number of Scheduled Caste/Scheduled Tribe candidates who qualified after ~ 
relaxr.tion 

Year-'- ·Khltagpur Bombay Madras Klulpui TIelIii 
.. Zone Zone· Zone Zone Zone. 

1970 2 3 2 

1971 10 4 

1972 ..s 4 .. 
(viii) Nll'1l;,r of S;hedulld Casu/ Scheduled Trjbe candidates "l"rld and given admisf;on 

Year 

1970 

1971 

1972. .. 

Kharaitpur Bombay Madras KanpuT Delhi 
Zone Zone . Zone Zore Zone 

4 s 
~ 

didatewas 
foundn.,t 
to he 
SC/ST) 

I~ 4  . 
{TO.e (One was. 
othex two absent for 
joined internew; 
some other one did 
I ~ not he-
nons) loria to 

SC/STand 
'one' - • 

JOined 
~ ~ 

instit#tioD.) 

•  . .. ~  1....._ 2. 
(The othex (Two did 
two ~  not ~  
some "thex to SC/ST 
instiql- and ODe 
tiona) ~  

some other 
institu-
--}_ .. --_ .. 

6 2 

I 

(One did 
I ~  __ _ 
f,,1 ir,teJ-
view) 

1  .  . 7,. __ 

(One did (One 
not appear ljoined 
fOT intex- some] 
view) other) 

insti-
. tution) 

-----------------------



(ix) Number of Scheduled Caste/Scheduled Trihl ~ I  whofoulld Place in the Alllndia 
Merit List 

--------------

Year I.I.T. I. •. T. l.I.T. r .LT. I.I.T. 
Kharagpur Bombay Madlas Kanpur Delhi 

._----.-----

1970 3 4 

1971 5 3 

1972 5 

. The total student enrolments in the five Indian Institutes of 
Technology all over India for the under-graduate courses during 
1971-72 has been as follows:-

U.T.,K4aragpur 

I.I.T., Bombay 

I.I.T., Madras 

.. ·'ti.t, Kmipur 

. I.LT., Delhi 

TOTAL 

ISI2 

1520 

123<; 

1328 

3.7. As regards admission to the ~  courses by the 
Indian Institute of Science, Bangalore, a Study Group of the Com-
mittee, during. its . visit to that Institute, has been informed that 
oor-mally only candidates who are high-up in the merit list are 
caned for interview. In so far as Scheduled Caste and Scheduled 
TrIbe candidates are coricerned, every candidate who has the mini-
Iliuin: qmllification is called for interview. When Scheduled Caste 
arid Scheduled Tribe candidates are selected, if they do not come 
wit¥n,:thement list of selection, their seats are treated as addi-
ootHi}-ileats to the normal intake (1f students. The Committee want-
ed fuknowtlie number of such additional seats given to the Sche-
duled Caste and Scheduled Tribe students respectively during the 
last three years. The Department of Education in a written note 
has suited that during 197(}-73 only two seats, one in 1971 and the 
other in 1972, were given to Scheduled Caste and Scheduled Tribe 
candidateS. . The -seat given in 1972 was by relaxed standard. 



2. 
3.B. When asked to state the minimum requirements for takina 

the joint entrance examination, the reJ?resentative of the Ministry 
of Education and Social Welfare has stated during evidence that in 
order to be eligible to apply for admission at all, there is a general 
norm laid d<;wn that either one has passed his higher secondary 
examination and is within the age limits or one has appeared for 
the higher secondary and is awaiting the result. If a candidate 
says "I am within those age limits; I have passed my higher 
secondary 'or' I have appeared for it and am awaiting the results", 
then, subject to the result being successful, he is admitted to the 
entrance examination. 

3.9. In reply to a question, the representative of the Ministry 
of Education and Social Welfare has further stated that 115 is the 
minimum marks for qualification in the Entrance Examination £or 
I.I.Ts. in the case of every candidate. In fact, the ~  qualify-
ing marks for the general seats (non-reserved seats), becaUSe of 
the competition on account of the higher number, is 40 per cent to 
45 per cent. But in the case of Scheduled Caste and Scheduled 
Tribe candidates it is only 115 on 400, i.e. about 28 per cent. 

3.10. When asked whether it was possible to relax the age con-
cession for Scheduled Caste and Scheduled Tribe candidates from 
three years to five years so· that students belonging to these com-
munities who had started their education late, could also apply, the 
representative of the Ministry of Education and Social Welfare has 
informed the Committee that there is only one case, where relaxa-
tion even by three years has had to be given. He has, however, 
agreed to consider the suggestion of the Committee. 

3.11. The Committee pointed out that a Study Group of the Com-
mittee, which visited the Indian Institute of Technology, Madras 
was informed that for Southern Zone in 1971, 19 Scheduled Caste 
students applied foar admjssion for ~  courses, 16 took 
the exi\IDination and only one qualified, who was ~  The Com-
mittee wanted to know the percentage of marks obtained by the one 
who qualified and was taken and the percentages of marks obtained 
by others who took the examination and whether they were judged 
by relaxed standards. The Ministry of Education and Social Welfare, 
in a note furnished to the Committee have stated that the percen-
tage of marks obtained by the only successful candidate for ~ 

Joint Entrance Examination 1971 was 45. The remaInIng 15 
candidates were below even the relaxed standard for  admission 
through Joint Entrance Examination viz. less than 115 marks out of 
400 with failure upto 5 per cent marks in anyone subject with 
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regard to the percentages of marks obtained by these candidates, it 
has been sta*-<! u.t in the system of working out of the results of' 
Joint Entrance Examination by Computer, the decoding and prepil-
ration of Merit List is done only in respect of all those candida.ea-
who obtain qualifying marks even by relaxed standards. With 
regard to the other candidates who were unsuccessful, decoding is 
not done and that percentages of marks obtained by individuals are 
not available in the records. 

3.12. From the enrolment statistics furnished by the Ministry of 
Education and Social Welfare, the Committee have observed that 
there is a wide gap between the number of seats reserved for Sche-
duled Castes and Scheduled Tribes in the Institutes and the number 
of seats actually filled. The Committee desired to know the reasons 
therefor. The representative of the Ministry of Education and 
Social Welfare has informed the Committee during evidence that 
there is paucity of candidates belonging to Scheduled Castes and 
Scheduled Tribes. He has further stated that it has been found 
that the standards laid down from time to time, have failed to enable 
the Scheduled Caste and Scheduled Tribe candidates to avail them-
selves of these opportunities. The standards have proved to be a 
little on the strict side. Continuing he has stated: 

"We are ourselves thoroughly dissatisfied with the end results 
of these relaxations. I expect that the total number of 
seats reserved in the first degree course in the Indian 
Institutes of Technology taken together would be 256. 
We are very much concerned and we have instituted a 
committee to review the present position and make fur-
ther suggestions as to how the reserved seats could be ful-
ly utilised. If they are not filled in by the Scheduled Caste 
and Scheduled Tribe candidates, they are thrown open to 
others. That is not because the idea is to somehow ore-
elude the Scheduled Caste and Scheduled Tribe candidate;;, 
but to see that the facilities are utilised to the fullest 
extent possible but the intention all along also is that the 
Scheduled Caste and Scheduled Tribe candidates should 
be forthcoming to the fullest extent to take advantage of 
all the reserved ~  

3.13. ~  Committee enquired whethe't the concession in marks 
availablE to the Scheduled Caste and Scheduled Tribe candidates at 
the Joint Entrar ... ~ Examination namely, that every Scheduled Caste 
and Sc)O duled Tribe candidate 8E'ttine an .eereeate of 115 marlls 
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and failing in not more than one subject by not more than 5 per 
cent marks at the Joint Entrance Examination will be given ad-
mission in the Indian Institutes of Technology is mentioned in the 
advertisements for admissions or application forms or in the Infor-
mation Bulletin for the candidates or in the Prospectuses of the 
Institute, the Committee were informed that although this conces-
sion was not published this was kept in view at the time of prepara-
tion of list of students for admission. 

3.14. The Committee enquired whether the Scheduled Caste and 
Scheduled Tribe students seeking admission to the Institutes are 
interviewed separately from other students as per the orders of the 
Ministry of Home Affairs, applicable in the case of recruitment of 
Scheduled Castes and Scheduled Tribes against reserved vacancies. 
The representative of the Ministry of Education and Social Welfare 
has explained to the Committee that all the Scheduled Caste and 
Scheduled Tribe candidates who have qualified at the Joint Entrance 
Examination :'Ire called for interview on the very first day before 
the -general candidates _ are called for interview, and offered seats, 
disciplines or subjects of their choice and in tile Institutes of their 
choice. 

3.15'. Asked whether anyone from the Scheduled Castes or Sche-
duled Tribes is represented on the Interview Board, the represen-
tative of'the Ministry of Education and Social Welfare has informed 
the Committee that as· no Scheduled Caste or Scheduled Tribe can-
didatecalled for interview half been refused admission, the question 
of having a . member of the Scheduled Castes or . Scheduled Tribes 
on -the 'Interview Board does not arise. He has further stated that 
every qualified Scheduled Caste and Scheduled Tribe candidate has 
been offered admission. The interview is only to see whether he is 
physically . all right, Elucidating his point further, he has stated 
that at the Iridian Institute of Technology, Kharagpur, in 1970, 39 

~  Caste· anq. Scheduled Tribe candidates appeart;d for the 
Joint -Entrance-Examination'but only four qualified. All the four 
carldidates were caned for interview· and offered admission; none 
was rejected. In 1971, 61 Scheduled Caste and Scheduled Tribe can-
didates appeared in the Joint Entrance Examination, 15 qualified 
and all the 15 were offered admission and none rejected. In 1972, 
1()8. Scheduled Caste and-Scheduled Tribe-candidates appeared in the 
entrance examinatlo'nbut only-ten qualified; all the 1en were offered 

~  Cru;te or Scheduled Tribe student, who 
quelifmd-at the ~  was denied admission. 
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'. : 3.16. When: asked to state the reasons for a larie number of 
Scheduled Caste and Schedulel Tribe students failing in the Joint 
Entrance Examination, although they had already passed the Inter-
mediate'or Higher Secondary Examinations, the representative of the 
Ministry of Education and Social Welfare has stated during evidence 
that the matter is being examined by a Committee, set up for the 
purpose. 

3.17. The Commissioner for Scheduled Castes and Scheduled 
Tribes, in para 13.6 of his 17th Report (1967-68), has observed that 
experience has shown that not all the reserved seats in the Indian 
Institutes of Technology, for candidates belonging to Scheduled 
Castes and Scheduled Tribes are actually filled by the candidates of 
those communities. The Commissioner for Scheduled Castes and 
Scheduled Tribes in that report has suggested to the Ministry of 
Education and Social Welfare that the . Scheduled Caste! Tribe 
students should not be asked to compete in the Joint Entrance Exa-
mination so long as the number of students applying for admission 
is less than the number of reserved seats and a separate competitive 
examination might be held for the Scheduled Caste. and Schenuled 
Tribe students if the number of candidates applying for admission 
to the Indian Institutes of Technology exceeds the number of reser-
ved seats. 

3.18. When asked about the views of the Government in the 
matter, the representative of the Ministry of. Education and Social 
Welfare has stated during evidence that the entrance exambation 
has to be viewed on its merits· For the general ·run of students for 
the non-reserved seats, where usually the Indian Institutes of Teeh-
nologyattract a large number of applicants than there are seats, 
some kind of a screening is necessary. ror the general seats, there-
fore, the entrance examination staJlds on a somewhat different 
footing. It is for the rese"rved seats. that authorities have to consider 
ve'ky carefully whether an entrance examination need be held at all 
so long such ~  go abegging" The Committe.e inquired whether it 
could ~ advisable to set up pre-eXiamination coachlng centres, for 
~  Caste and Scheduled Tribe candidates intending to appear 
at Joint· Entr·ance-Examination for . admission to Indian Institutes of 
Technology. The representative of the Ministry· of Education and 
Social Welfare welcomed the suggestion but pointed out the ~ 

cal difficulties in implementing it. Till the Higher Secondary Exa-
mination results were available, he said, it was not known who 
Were the students who were qualified to be give!). the pre-admission 

~  The resultS of Higher Secondary Examinations were 
announced usually by the middle of June and the admissions to the 
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lndian Institutes of Technology also began simultaneously. UnleM 
Government took a kind of assorted or ill-assorted or unassorted 
group of students and started coaching them without being 8lI1'& 
whether they would become qualified, it might lead to much expec-
tation and subsequent disappointment. He has further staled: 

"The only answer to my mind would be that you make a 
judgment of who are the people who would be eligible 
for admission on the most liberal standards .... standards 
there will have to be, I do not think even the learned ~ 

missioner for Scheduled Castes and Scheduled Tribes had 
it in his mind that there should be no standards because 
if you have no standards, then it is difficult to ensure that 
the admitted candidates will profit by these instructions. 
The only thing worth considering is whether in addition 
to the special coaching facilities provided we should have 
further extra classes to make up for any individual defi-
ciency in their basic equipment as to the coaching for the 
current courses. But, if ~ because of the relaxed 
sta:1dards or due to any other thing, they stand in ~ 

attaining, the requisite standard finally has to be sine qua 
non of any further coaching, there may be special classes 
for them in these institutions, especially in Physics. 
Chemistry and those faculties could be strengthened, if' 
necessary, for the purpose. That may be considered. But 
to arrange for pre-admission coaching will come up 3gainst 
the difficulty that I have mentioned." 

3.20. The Committee pointed out that the Education Commission 
in their Report (1964-66) had recommended that the scope of the 
scholarships programme should be exempted to include, not only 
the provision of funds but also the provision of such additional 
coaching facilities as ~  be requireQj, ~  of progress, 
planning ahead of careers and er.suring placement in appropriate 
institutions, or in other words, to provide for a personal follow-up. 
The staff  necessary for this purpose should be made avai1able. 
Asked whether necessary funds, in addition to the scholarships, were 
being placed at the disposal of the respective Institutions for pro-
\riding additional coaching facilities, watching of progress, etc., the 
representative of the Ministry of Education and Social Welfare ~  

stated during evidence that at these Institutes there were academic 
counselling services provided for all students and if the Scheduled 
Caste and Scheduled Tribe students increased in number, the Insti-
tutes would be able to provide additional services for ,them and 
there would be no difficulty in providing funds to the Institutes for 
this purpose. At present, there was no such difficulty. 
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3.21. In a written note furnished by the Ministry of Education and 
Social Welfare, the Committee have been informed that the Council 
of the Institutes at its 11th mreting held on the 23rdof December, 
1972, expressed serious concern about the poor representation of the 
$tudents belonging to Scheduled Castes and Scheduled Tribes in the 
admissions made to the Institutes of Technology, and decided that 
special efforts must be  made to attract larger number of these stu-
dents and to give them special facilities at the Institutes to come up 
the level of other students. For this purpose, the Council set up a 
Special Committee to examine the matter in detail including the 
modifications needed to be made in the scheme of the Joint Entrance 
Examination. The Special Committee consisted of the followine 
pf'rsons, namely: 

(1) Shri K. T. Chandy. 
Chairman, 
Indian Institute of Technology, 
MADRAS 

(2) Dr. P. K. Kelkar, 
Director, 
Indian Institute of Technology, 
BOMBAY 

(3) Dr. A. Ramachandran, 
Director, 
Indian Institute of Technology, 
MADRAS 

(4) Dr. M. S. Muthana, 
Director, 
Indian Institute of Technology, 
KANPUR 

(5) Dr. N. M. Swani, 
Director, 
Indian Institute of Technology, 
DELHI 

~  The Committee have been informed further that the Special 
Comtnittee discussed. at length the question of admission of students 
belonging to Scheduled Castes and Scheduled. Tnbes in the Indian 
Institutes of Technology. In order to attract larger number of Sche-
duled Caste and Scheduled Tribe students, that Committee consi-
dered various suggestions put forward by the members. It also 
discussed what special facilities and support should be given to the 
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Scheduled Caste and Scheduled Tribe students so that they might be 
. in a position to complete their courses. The following. possibilities 
were discussed: 

(1) Admission of Scheduled Castel Scheduled Tribe students 
to the Central Schools located in the campuses of Indian 
Institutes of Technology after completing their High 
School so as to enable them to complete the Higher 
Secondary Examination conducted by the All India Board 
of Secondary Education. On ~  that examination, 
they will be directly admitted into the respective Indian 
Institutes of Technology without any further testlinter-
view. The Indian Institute of Technology  faculties will 
help and advise the Central Schools in courSe work and 
laboratory. 

(2) The Scheduled Castel Scheduled Tribe candidates, who 
have completed their Higher Secondary Examination or 
equivalent thereof, be admitted for preparatory 2.;3 months 
cOurse prior to the commencement of the Indian Institutes 
of Technology sessions. 

(3) The Scheduled Castel Scheduled Tribe candidates who 
have passed the Higher Secondary Examination or equiva-
lent and who appear in the Joint Entrance Examination be 
admitted against the quota reserved for Scheduled Caste 
and Scheduled Tribe candidates on the basis of their per-
formance in the Joint Entrance Examination. 

(4) In order to provide special facilities and support, several 
suggestions were made by the members and they are 
listed below: 

(a) Free Tuition 

(b) Exemption of hostel seat rent 

(c) Book grant of Rs. 3001-per year 

(d) In addition to the scholarship entitled to them they 
should· be given an additional arnount to cover board-
ing and· other incidental expenditure amounting to 
Rs. 501-p.m. (total amount will be Rs .. 1501-p.m.). 

I 

(5)' Scholarship rules for Scheduled Castes/Scheduled Tribes 
. be different from the general scholarship rules at present 
prevalent. 
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(6) In order to enable weaker students to prosecute their 
studies successfully in the Indian I ~  of Technology. 
suggestions were made that a summer session be organised 
in the Indian Institutes of Technology and, where nece!!-
sary, parallel semester instruction in various subjects be 
arranged. 

(7) Financial incentives be given to faculty members who 
offer special instructions during summer session. Addi-
tional faculty may be required to arrange special instruc-
tional programmes to cater to the needs of ·the weaker 
students. . 

3.23. The Committee have also been informed that the special 
Committee of the Council, after considering the above, recommend-
ed that the following be implemented during the coming academic 
Jlession 1973-74: 

(i) All Scheduled Caste/Scheduled Tribe candidates who have 
passed the Higher Secondary Examination or equivalent be 
admitted against the quota reserved for them on the basis 
of their performance in the Joint Entrance Examination. 
Their performance should, in no way, be related to the 
minimum standards prescribed for the general candidates 
for qualifying at the Joint Entrance Examination. 

(ii) All Scheduled Caste/Scheduled Tribe candiqates given free 
tuition, exemption of hostel seat rent and a scholarship of 
Rs. 150 p.m.  to cover board expenses and a book grant of 
Rs. 300/-per year. 

(iii) In order to enable wch of the Sch.eduled Caste/SchE:duled 
Tribe students who need special instruction as also other 
weaker students, summer sessions and, where necessary, 
parallel ~  instruction in various subjects be arrang-
ed by the Indian Institutes of Technology. Additional 
funds be made available for additional faculty for the 
above purpose. 

(iv) A systematic evaluation of the performance of these stu-
dents be made and a report submitted to the Council at 
the end of each year. 

3.24. The Committee are glad to note that the Council of the 
Indian Institutes of Technology set up in December, 1972 a Special 
Committee to consider the steps to be taken to augment the iDtak. 

1I99LS-3. 
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.f Scheduled Caste and Scheduled Tribe students in the Indian Insti-

tutes of Technology and to meet the difficulties faced hy the students 
belonging to these communities.. While welcoming the suggestions 

so far made by this Special Committee, the Committee feel that the 

measures suggested are not enough to improve the position sub· 

staftWally. 

3.20. The Committee recommend that the Scheduled Caste and 

Seheduled Tribe students who have passed the Higher Secondary, 
or equivalent examination with the prescried subjects, should he 

admitted in the Indian Institutes of Technology without having to 

take the Joint Entrance Examination so long as the number of such 

students applying for admission is less than the number of seats 
reserved for them. Where the number of Scheduled Caste and 

, ~  Tribe students applying for admission in the Indian Insti-

"'tes of Technology is more than the number of seats reserved for 

ihem, their merit at the Joint Entrance Examinations should be 

jadged only among themselves and not along with the general stu-

dents. Any Scheduled Caste or Scheduled Tribe student wll. 

senllres more marks at the Joint Entrance Examination than the 

marks secured by the last general student admitted on the result of 

'that examination should be deemed to have been admitted accorcf· 

iag to the general merit list and not eounted in the quota of seat&-

~  for Scheduled Caste and Scheduled Tribe students. 

3.26. As many Scheduled Caste and Scheduled Tribe studetlts 

start their educational career late in life, the Committee recommead 

that the period of age relaxation for Scheduled Caste aDd Scheduled 

TM'be students seeking admission to the Indian Institutes of TechlW-
Iein' should be raised from the present three years t8 five years. 

3.31. The Committee commend the new scheme recommeftded b,-
the Special Committee of the Con.ncil of the Indian Institutes of 

Technology for ~ summer sessions and, where necess..-" 
, parallel semester instructions in various subjects for Scheduled Caste 

and Scheduled Tribe students who need special coaching. The Com-

mittee hope that this scheme will be given effect to immediately. 

3.28. The Committee would also like the Ministry .f Educatiou 
and Social Welfare to examine, in coordination with the ~

tion of the Director General of Backward Classes Welfare of the 

Ministry of Home Affairs, the feasibility of conducting psychological 

·or other tests to assess the interest, aptitude, intelligence 'and pre-
dilectjon of Scheduled Caste and Scheduled Tribe students at tile 
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Higher Secondary stage with a view to pick -up such students as may 
have the aptitude for higher technical training.· Such selected stu-
dents should then be 'given additional coaching facilities as may be 
required by them to ensure their admission in the Indian Institutes 
of Technology and other institutions of higher technical learning. 

(ii) Post-graduate courses 

3.29. The Committee have been informed that the number of 
Scheduled Caste and Scheduled Tribe students admitted against the 
reserved seats in each of the Institutes during the last three years 
for post-graduate courses is as follows:-

-----_._----------

Name of the Institute 

I.! .T., Delhi 

I.LT., Bombay 

I.I.T., Kanpur 

I.I.T. ,Kharagpur I . 

U.T. , Madras 

[.1.5c., BangaJore 

--------------- ~

Year 

1970 
1971 
1972 

1970 
1971 
1972 

1970 
1971 
1972 

1970 
1971 
1972 

1970 
1971 
1972 

1970 
1971 
1972 

Seats reser-
ved for SCI 
ST in P0st-
graduate 
courses 

Nil 
12 
ro 

15 
IS 
15 

Nil 
22 
16 

Nil 
Nil 
Wil 

:.: I 

I~ 

Admission 
against 

number of 
reserved 
seats 

Nil 
Nil 
3 

Nil 
Nil 
3 

Nil 
4 

5 
5 

3 
2 

2 

Nil 5 (2 on merit) 
Nill0 (2 on merit) 
Kil 14 (2 on merit) 

.------------------_. -_._--------

I.LT., Kharagpur and I LSc., Bangalore did not have explicit reserva-
tion of seats for Sched'lled Castes and Scheduled Tribes. 
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3.30.Th.e total student enrolments for post-graduate courses for. 
the year 1971-72 are as given below:-

~ ~

Indian Institutes of Technc10gy at 

Kharagpur 

Bombay 

Madras 

Kanpur 

Delhi 

----

Enrolment in I97I-72 

Post-
Graduate Research 
Courses 

~  117 

487 223 

502 36I 

403 297 

432 290 

--------
2,288 1,288 

3.31. The Committee pointed out that one of their Study Groups, 
which visited the Indian Institute of Science, Bangalore, was inform-
ed that for the purpose of admission for research in that Institute, 
there was uniform standard of interview for all the candidates and 
no concession was given to the Scheduled Caste and 'Scheduled Tribe 
candidates. When asked to state the reasons for not judging the 
Scheduled Caste and Scheduled Tribe candidates with relaxed stan-
dards, the representative of the Indian Institute of Science, Banga-
lore, has informed the Committee during evidence that all Scheduled 
Caste and Scheduled Tribe candidates, who possessed the minimum 
qualifications, which the Institute is now contemplating to lower by 
5 per cent in relation to Scheduled Castes and Scheduled Tribes, are 
called for interview. The purpose of the interview is primarily to 
explain to the candidates the scope of research at the Institute and 
also the facilities that are available and to suggest to the candidates 
any special coaching for the preparatory course. He has further 
informed the Committee that that Institute has never said 'no' to a 
suitable candidate of Scheduled Castes and Scheduled Tribes for 
want of a seat so far. The Indian Institute of Science Bangalore, 
bas in 1972-73 t",ken 15 Scheduled Caste/Scheduled Tribe M.E.1M. 
Tech. courses out of a total of 225 which is better than the intake at 
any Indian Institute of TechnGllogy. 

3.32. In ~  far as admissions to the post-graduate courses· by the 
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Indian Institute of Technology, Kanpur is concerLed, the Committee 
have been given the following information: 

--------------------

(a) No. of Sche ·_uled Castes and Scheduled 
TribeJ W;lO a:,.,liej fc r a .:missiol' 

(b) No. of Schedultd Castes and Scheduled 
Tribes who wtre offered admissiol' 

(c) No. of Scheduled Castes and Scheduled 
Tribes who actually took admission. 

1969 1970 1971 

15 

4 

4 

3.33. The Committee find that in the year 1971, for the post-gra-
duate courses, the number of Schoduled Caste and Scheduled Tribe 
students who had applied for admission was 15 and the number offer-
ed admission was only four. Asked to state the reasons for not 
offering admission to all the Scheduled Caste and Scheduled Tribt:: 
students who had applied for the same, the -representative of the 
Ministry of Education and Social Welfare has stated during evidence 
that for the three combined semesters, 27 candidates had applied for 
M. Tech. and Ph.D. courses. Out of the 18, who were called for 
interview, ten came and six were admitted. The rest were found 
even below the relaxed qualifications. 

3.34. When asked whether there was any competitive examination 
held for the purpose before the interview, the ~  of the 
Ministry of Education and Social Welfare has informed the Commit-
tee during evidence that B.Tech. degree is generally enough for an 
interview. The Director of the Indian Institute of Technology, Kan-
pur, has explained to the Committee that there is a written test but 
it is not in the sense of an entrance examination. J,t is a small test 
followed by an interview. He has further stated that first the Sche-
duled Caste and Scheduled Tribe students are taken, and they are 
given ,all the relaxations. If the Selection Committee feel that a 
Scheduled Caste or Scheduled Tribe candidate can, with a little ex-
tra care, carryon with the course, he is taken, whIle others are 
interviewed by the Selection Committee r:1ore thoroughly and then 
a merit list is made. 

3.35. The Committee desired to know the total number of applica-
tions received from Scheduled Castes and Scheduled Tribes as well 
as general candidates for admission to the Post Graduate courses, 
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semester-wise, by the Indian Institute of Technology, Kanpur, since 
1969 and the number of those admitted and the number of candidates 
who failed to get admission together with the percentage of marks 
obtained by them. The' Ministry of Education and Social Welfare, 
in a written note furnished to the Committee, have stated that the 
reservations for the Scheduled Caste/Scheduled Tribe candidates at 
the Indian Institute of Technology, Kanpur, were started from the 
1971-72 semester and separate statistics in respect of such candidates 
have been kept. The information for the years 1971-72 and 1972-73 
is as follows:-

Years Semester No.  No. 
appli<'d selected 

1St 2576 314 
(12 SC/ST) (4 SC/ST) 

1971-72 

2nd 1295 ~ 

(2SC/ST) (nil SCTST) 

1St 3187  324 
(13 SC/ST) (2SC'ST) 

1972-73 

3.36. As regards the question of percentage of marks obtained 
by those who failed to get admission, it has been stated that the ad-
mission is not granted purely on the basis of the percentage of marks 
obtained in the previous qualifying examination. It involves a writ-
ten test followed by an interview, and various departments use their 
criteria for calling the candidates for interview. As such, it is not 
possible to give the percentage of marks secured by the candidates 
who failed to get admission. It has further been stated that hence-
forth all the Scheduled Caste/Tribe candidates who possess the mini-
mum qualifications for admission will be called for interview. 

3.37. The Committee regret to note that the admissi(}n of Sche-
duled Caste and Scheduled Tribe students for the Post-graduate 
courses against their reserved sents, whiclt is already as low as 
5 per cent at present, is negligible. 

3 !1R. 'l'he Committee desire that the Ministry of Education and 
~  Welfare should review the present admission procedure 
followed lty the Indian Institutes of Technology and the Indian 
Institute of Sc;ience, Bangaloie for admission to pest-graduate 
courses with a view to evolve a unifono standard for admission 
prescribing reasonable relaxations/concessions for Scheduled Caste 
and Schetluled Tribe cmdidates. 
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(wi) Training of serving teachers 

3.39. The Ministry of Education, Government of India, in their 
letter No. F. 30I36163-T. 5 dated the 16th June, 1964 have directed 
that in the case of teachers belonging to Scheduled Caste and Sche-
duled Tribe communities, a more liberal policy be adopted by the 
Institutes in making admissions to post-graduate courses. The 
Committee desired to know the number of Scheduled Caste and 
Scheduled Tribe teachers admitted to post-graduate courses by 
each of the Institutes since these directions were issued by the 
Ministry of Education. The Ministry of Education and Social 
Welfare, in a written reply, have given the following information: 

LLT. I.LT. I.I.T.  I.I.T.  I.I.T. 
Khuragpur . Madras Bomhay Kanpur Delhi 

No recard is ~ 

3.40. The Committee are not aware of the present total num-
ber of Scheduled Caste and Scheduled Tribe teachers serving in 
educaiional and technical institutions desirous of equipping them-
selves with higher academic competence. The Committee are un-
happy to note that since 1964, when the instructions to adopt more 
liberal policy for their admission to post-graduate courses were 
issued by the Ministry of Education, only two teachers, one each 
at the Institutes at Madras and Bombay have so far availed of the 
opportunity. The Committee would like the Ministry of Education 
and Social Welfare to find out the reasons for such a poor admission 

~ ~  Ol :-'-heduled Caste pnd Scheduled Tribe teachers to the post-
graduate courses and take suitable corrective measures. 

B. Cases of securing admis,sion by producing false certificates 

\ 

3.41. Asked whether there had been any case of a general stu-
dent seeking admission in the Indian Institute of Technology or in 
the Indian Institute of Science, Bangalore, by producing a false 
certificate of being a Scheduled Caste or Scheduled Tribe, the re-
presentative of the Ministry of Education and Social "Welfare has 
stated during evidence that in 1970, in the Institate of Technology. 
Bombay, out of the six Scheduled Caste and Scheduled Tribe candi-
dates who qualified, at the time of interview, one was found to be 
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not belonging to a Scheduled Caste or Scheduled Tribe and he was 
not offered admission. In 1971, seven Scheduled Caste and Sche-
duled Tribe candidates quaLfied, one was detected as not belonging 
to a Scheduled Caste or Scheduled Tribe. Again in 1972, out of 
four Scheduled 'Caste and Scheduled Tribe candidates who qualified, 
two were found to be not belonging to the Scheduled Castes or 
Scheduled Tribes. 

3.42. In reply to a question, the representative of the Ministry 
of Education and Social Welfare has stated that at the time of the 
interview, candidates belonging to Scheduled Castes and Scheduled 
Tribes are expected to bring the requisite certificate from one of 
the prescribed competent authorities. If they fail to produce such 
a certificate, the:r cases are not considered. He has further stated 
that toe Institutes also examine the authenticity of the certificates 
and the candidates are given every opportunity to prove their 
cases. 

3.43. On a suggestion made by the Committee that the applica-
tion form for adm:ssion to the Institutes should be suitably amended 
to include a sort of warning that anyone producing a false certi-
ficate of being a Scheduled Caste or Scheduled Tribe will be ser-
verely dealt with, so that such cases do not occur, the Director 
Indian Institute of Techn010gy, Bombay, has stated during evidence 
that a general warning about use of any false certificates is always 
there is the application forms. A specific warning about false cer-
tificate of being a Scheduled Caste or Scheduled Tribe is not incor-
porated. 

3.44. When asked whether production of a false certificate is not 
a penal offence, the representative of the Ministry of Education 
and Social Welfare has informed the Committee that it is a juridical 
issue which can be examined. What type of penal provisions can 
be made and how they can be enforced must be looked into in 
consultation with the Ministry of Law and Justice. 

3.45. The Committee had, in their Fourteenth Report (Fourth 
Lok Sabha) on admission and othel' facilities for Scheduled Castes 
and Scheduled Tribes in educational institutions, after taking note 
of the tendency of some students getting admission to medical 
colleges against reserved seats by producing false certificates, re-
commended that this practice could not be curbed unless some 
exemplary punishment was given to persons found guilty. The 
Committee had also suggested that all the State Governments! 
Union Territory Administrations should be asked to initiate cri-
minal proceedings against the concerned persons whenever such· 
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cases come to their notice, besides cancellation of their admission 

etc. 

3.46. The Ministry of Health, Family Planning and Works and 
Housing and Urban Development in their action taken reply had 
stated as follows:-

"Normally the punishment for admissions against seats 
reserved for Scheduled Castes and Scheduled Tribes on 
the basis of false certificates is that on detection the 
students concerned are expelled from the college and 
their admissions are cancelled. Fees paid by them are 
also confiscated. However, in order to prevent the ten-
dency of securing admissions on the basis of false certifi-
cate, the State G,overnments, etc. have been requested to 
favourably consider this recommendation." 

3.47. The Committee are concerned to find that there is a ten-
dency among some of the general students to seek admissions to 
institutions of higher ~  by producing a false certificate of 

being a Scheduled Caste or Scheduled Tribe. This is a serious 
offence and the Committee recommend that besides cancellation of 

admission to such a student and forfeiture of his fees etc., criminal 
proceedings should be instituted against him for cheating/attempt 
to chpat, as the case may be. 

C. Publicity for concessions for Scheduled Caste and Scheduled 
Tribe students 

3.48. Asked what amount was being spent by the Ministry of 
Education and Social Welfare on publicity in the schools and col-
leges to inform the Scheduled Caste and Scheduled Tribe stUdents 
about the facilities and concessions available to them for their ad-
mission in the Indian Institutes of Technology and other Institu-
tions of higher technical learning. The representative of the 
Ministry of Education and Social Welfare has stated during evi-
~  that a poster is sent to the institutions, which the latter bring 
to 'the attention of the Scheduled Caste ,and Scheduled Tribe stu-
dents. This is being done once a year, a little ahead of the admis-
sion time, but the information is in the nature of standing informa-
tion which is available with the institutions every year. 

3.49. The representative of the Indian Institute of Technology. 
Madras, had informed the Committee that information about the 
entrance examination for the Indian Institutes of Technology is 
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published in 20 newspapers, both in English and the regionallangu-
ages. He has further informed the Committee that as the students 
studying in the High Schools do not read newspapers, these posters 
are sent to the Head of Institutions asking them to display the 
posters on their notice boards. 

3.50. When asked to forward a copy of the instructions issued to 
the Indian Institutes of Technology for giving publicity to the 
facilities and concessions to the Scheduled Caste and Scheduled 
Tribe candidates for taking the entrance examination, the Ministry 
of Education and Social Welfare, in a written reply, has stated that 
instructions have been issued to the Indian Institutes of Technology 
by the Government. No special advertisement material has been 
issued to publicise the concessions available to the Scheduled Castes/ 
Scheduled Tribes except with regard to the age. However, for 1973 
academic year the material containing instructions to candidates 
clearly spells out various oncessions available to the Scheduled Castel 
Scheduled Tribe candidates except for relaxation available in res-
pect of marks in the Joint Entrance Examination. A supplementary 
advertisement for 1973 admission issued in all the approved news-
papers clearly mentions the 20 per cent reservation of seats in the 
total number of seats in the Institutes of Technology for the B. Tech. 
programme through the Joint Entrance Examination. 

3.51. Copies of the advertisement and the supplementary adver-
tisement issued for 1973 admission may be seen at Appendices II 
and III respectively. 

3.52. The Committee suggest that specific number of seats reserv-
ed for Scheduled Castes and Scheduled Tribes in each of the Insti-
tutes for all the first degree courses and other concessions viz., age 
concession, Scholarships, concessions in marks, etc. available to 
them in the matter of admission should also be mentioned in the 
advertisements for admission. 

3.53. The Committee also desire that comprehensive information 
about the various concessionslfacilities available to the Scheduled 
Castes and Scheduled Tribes for admission in the Indian Institutes 
of Technology/Indian Institute of Science, Banglore, should be 
published in the Information Brochure-Scope and availability of 
Courses' brought out lly these Institutes. 

D. Scholarships 

3.54. The Committee enquired about the scholarsh}ps available to 
the Scheduled Caste and Scheduled Tribe students seeking admis-
sion/studying in these Institutes and the details of those scholarships. 
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The representative of the Ministry of Education and Social Welfare 
have stated during evidence that there are two categories of scholar-
ships available for Scheduled Caste/Tribe students at these Institutes. 
One category is of scholarships for Scheduled Caste and Scheduled 
Tribe students awarded by the State Governments u\lder the Central 
Scheme of Post-Matric Scholarships for Scheduled ~ and Sche-
duled Tribes. The second category consists of scholarships award-
ed by the Institutes themselves from their own funds. The value 
of the scholarships awarded by the Institutes is uniformly the same 
for all the Institutes. Formerly, it was Rs. 75/-p.m. 

3.55. In a writte,n note furnished to the Committee, it has been 
stated that scholarships, available under the Government of India 
Post-matric Scholarships scheme to Scheduled Caste and Scheduled 
Tribe students, are paid to Scheduled Caste students according to 
the following Means Test: 

Full Scholarships: 

If parent's!guardian's income does not exceed 
Rs. 3001-per month. 

Two-thirds maintenance charges and full fees: 

If parent'siguardian's income exceeds Rs. 300/-but 
does not exceed Rs. 4001-per month. 

Half mainten'lnce charges and full fees: 

If parent's!guardian's income exceeds Rs. 4001-but 
does not exceed Rs. 500/-per month. 

No scholarship: 

If parent'slguardian's income exceeds Rs. 500/-per 
month. 

\ 3.56. It has been further stated that all Scheduled Caste and 
Scheduled Tribe candidates admitted to Post-Graduate courses are 
awarded scholarship on par with other students admitted t(l such 
courses i.e., Rs. 2501-for M. Tech.!M.E.IPh.D. in Science and Rs. 4001-
for Ph.D. Engineering after completion of M.E. 

3.57. Study tour charges upto a maximum of Rs. 100\-per year 
limited to the actual expenditure incurred by the student on train! 
. bus fares are also paid to the scholars. 



3.58. Some scholarships are available also througp the Education 
Directorates of the State Governments concerned. The value of such 
scholarships is Rs. 751- per month plus free tuition plus book allow-
ance of Rs. 2001- per year. These are paid sllbject to satisfactory 
progress of the candidates. 

3.59. When asked whether scholarships are given to the Schedul-
ed Caste and Scheduled Tribe students for the second year if they 
fail in a class, the representative of the Ministry of Education and 
Social Welfare has stated during evidence that as he understood from 
the Directors of the Institutes, the scholarships are continued for 
the Scheduled Caste and Scheduled Tribe students even if they have 
to repeat a year or semester because of poor performance. 

3.60. Asked whether any additional facilities, like free books, etc. 
are given to the Scheduled Caste and Scheduled Tribe students, the 
representative cf the Indian Institute of Technology, Bombay, has 
stated during evidence that there is no special provision for addi-
tional funds. He has further informed the Committee that there is 
a Students' Welfare Fund and assistance is rendered from that fund 
to the needy students. There is also a Book Bank for needy stu-
dents. Books are given on loan for the whole year. Students can 
also avail of some financial assistance by d.oing some part-time work, 
which is limited to six hours or so. 

3.61. In reply to a question, it has been stated that the Institutes 
at Bombay, Delhi, Kanpur and Madras have an arrangement to help 
needy students with part-time employment. When asked about the 
nature of part-time employment given to under-graduate students, 
it has been stated that it is mostly part-time job in the library and 
laboratory to help the readers, supervising staff etc. 

3.62. The Committee noted from the Information Bulletin issued 
I)y the Indian Institute of Technology, Kanpur, that a fund establish-
ed by the voluntary contributions of the students and staff of the 
institute assists students of merit and need who do not receive 
scholars11ps from any other sources. Deserving students are given 
lOng-terr.1 loans of Honour to b,e repaid after they graduate and start 
earning. Asked to give the number of students given such assis-
tance by each of the Institutes during the last three years and the 
number of Scheduled Castes and Scheduled Tribes respectively 
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~  them, the Ministry of Education and Social Welfare in a writ-
ien note has given the following information: 

----
Name f the Ir .• titute Ye-ar TotalN0.cf Nc. of SCi 

tudents ST/ ~  
given gtven 
loars loans. 

-------------
Indian Irstitute of Scierce, Bilngalore 1970 26 Noapplica-

tion 
1971 24 Do. 
1972 21 2 

I.IT., Bo.n'Jay 1970 90 11 

1971 100 12 
1972 105 11 

!.I.T., ~  1970 36 
1971 38 Nil 
1972 29 

l.I.T., Kanpur 1970 27 No appli-
cation 

1971 41 Dc. 
1972 22 00. 

J.I.T., Ma1ras 1970 43 2 
1971 55 2 

1972 71 

I.I.T., Kharagpur 1970 89 No reC'ord 
1971 82 is maintained. 
1972 Not yet 

finalised. 

3.63. It has further been stated that the #ssistance to Scheduled 
CastefTribe students is in addition to the scholarships that they are 
receiving. In some cases, the amounts given are repayable after 
graduationlstarting service by these students but in a number of 
{!ases the assistance is in the form of out-right grant. 

3.64. Asked to state the expenditure per resident student in the 
hostel per month and whether the amount of maintenance grant 
given by Government to a Scheduled Caste or Scheduled Tribe stu-
dent per month is sufficient to meet his monthly hostel expenses. the 
Ministry of Education and Social Welfare in a written reply has 
stated that the boarding and lodging expenditure per student in the 
Institute hostel amounts to an average between Rs. 125/-to Rs. 150!-
per month. Since the value of the scholarships awarcJed for the first 
degree course does not exceed Rs. 75/-per month. it does riot cover 
the full lodging, board and other personal expenses of a student. 
This is also the position in respect of all other categories of scholar-
!!hip holders. At the post-graduate stage, the yalue of the scholar-
ship being Rs. 2501-per month, it meets the full expenditure that a 
!ltudent has to incur. 



· 3.65. The Committee enquired whether Government had made-
any assessment of the minimum requirements of the students resid-
ing in a hostel so that they could be free from financial worries. The 
representative of the Ministry of Education and Social Welfare ~ 

stated: 

"We did examine a couple of months back. We are still col-
lecting some more information. Expenses on boarding 
and lodging vary from Rs. 120 to Rs. 150. This excludes 
tuition fee. The Scheduled Caste[Tribe students get free 
tuition, they are not to pay any tuition fees. The Council 
has decided to increase the value of the merit-cum-means 
scholarships to Rs. 1001-. There is one other aspect. If 
we increase the value of the scholarships here, there will 
be some repercussions, elsewhere, because there are other 
institutions like medical colleges, etc. Decisions on the 
value of the scholarships have to be taken vis-a-vis the-
different categories of institutions. This ~  is under 
the aetive consideration of the Government." 

:'-I.6fl. When asked about the steps taken to reduce the mess ex-
penditure to Rs. 1001-or so p.m., the representative of the Ministry 
of Education and Social Welfare has stated during evidence that at 
.the Indian Institutes of Technology, messes are run by the students 
themselve!. The students have their own mess committees. They 
decide the menu. The I~  help the students in bringing down 
tIlIe cost as far as possible. Expenses are kept to a minimum for 
majority of the messes. 

3.67. In reply to a question, it has been stated that cooks, ~ 

8l'ld other services are all paid for by the students. Each Institute 
provides for a mess supervisor and some clerical assistance f9r 
maintaining account!. The ~ pay for cutlery etc. I.t has-
~  added: 

.. Any further modification that need to be made in the hostel 
arrangement at the Institutes of Technology in the light 0{ 
the UGC scheme for the Central Universities, a special 
eommittee of the Council of Institutes of Technology was 
examining the matter." 

3.61. As stated earlier in this Report, the Special Committee of 
tae Council of Institutes after considering the matter, has recom-
Mended that all Scheduled Caste and Scheduled Tribe candidates 
be given free tuition, exemption of hostel seat rent and a scholar-
s.ip of Rs. 1501-per month to cover board expenses and a book grant 
of R6. 3001-per yeen:. 
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3.6.9. The Committee note that the Special Committee of the 
Council of the Institutes of Technology has recommended that aH 
Scheduled Caste/Tribe candidates be given free tuition, exemption 
of hostel seat rent and a scholarship of Ks. 1501-p.m. to cover board 

expenses and a book grant ofRs. 300t-per year. 

3.70. The Committee hope that the above recommendation of the 
Special Committee will be implemented from the academic session 
1973-74. 

3.71. Tbe Committee also hope that the above beneftts will be c •• -
tinued for the Scheduled Caste altd Scheduled Tribe students eve. 
if they have t. repeat a year or semester ~  of poor performance 
Ut studies or some other unavoidable circllMstances. 



CHAPTER IV 

arHER FACILITIES 

A General Concessions 

(i) Physical Requirements 

4.1. The Committee have been informed that admission to any 
'Of the six Indian Institutes of Technology/Science is granted subject 
to physic'll fitness as certified by the Medical Board constituted by 
Each Inst.tute. 

4.2. Regarding physical fitness, it has been stated that as engi-
neering profession demands good physique and stamina, a candi-
d.ate who suffers from any organic defect or does not have a sound 
general health so as to bear the strain of the course which may 
be heightened in his/her professional life would be well advised 
not to take up the engineering profession. Candidates are, therefore, 
advised to get themselves examined by a Registered Medical Prac-
titioner before applying for admission to the Institute to ensure that 
they are up to the medical standards prescribed for admission, 
which are given below:-

'Height. 

Weight. 

·Chest Measurements. 

Heart and Lungs . 

Herria, Hydrocele, Piles, etc. 

Vision 

l' 5  m (approx.) 

41 kg. (approx.) 

69 em (approx.) 

~ ~  eye Worse 

6'9 6'9 

6/6 6/12 

Eyes should be free from congenital or other diseases 

Hearing 

42 

with satisfactory li'Tlits of 
expension and contn:ction 

No. abnormality 

Presence of any of these 
is a temporary qualifi-
cation to be nctified-
before ioining. 

Cnrrecte j  • .... ith glasses 

Normal 
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4.3. The Committee enquired whether in view of the Social back-
ground of the Scheduled Caste and Scheduled Tribe candidates, there 
is any scope for relaxing ~  conditions of physical requirements 
suitably to enable them to qualify in the Entrance Examination. The 
representative of the Ministry of Education and Social Welfare has 
stated during evidence that these standards have been laid down on 
the basis of the physical standards required for the Engineering Ser-
vices Examination. To what extent the standards l:tid down by the 
Union Public Service Commission need to be relaxed in favour of 
Scheduled Castes and Scheduled Tribes can be gone into. 

4.4. The Committee suggest that a review may be made of the 
medical standards prescribed for admission to Indian Institutes of 
Technoiogy with a view to see to what extent they can be relaxed 
in favour of Scheduled Caste and Scheduled Tribe candidates. 

4.5. The Committee further suggest that if any Scheduled Castel 
Tribe student has to undergo any operation or medical treatment 
for such diseases as Hernia, Hydrocele, Piles, etc. which are tem-
porary disqualifications for admission, the expenditure on su!'h 
operation or medical treatment, if any, should be borne either by 
the Institute or Government. 

(ii) Registration Fee 

4.6. Asked whether any concession is given to the Scheduled 
Caste and Scheduled Tribe candidates in the matter of registration 
fee of Rs. 15/-to be sent with the application form for admission 
to the Indian Institutes of Technology, the representative of the 
Ministry of Education and Social Welfare who appeared before the 
Committee for oral evidence has replied in the negative. He, 
However, informed the Committee that the Institutes would be 
prepared to consider the question of waiving the registration fee 
in the case of the Scheduled Caste and Scheduled Tribe candidates. 

4.7. The Committee recommend that the Scheduled Caste and 
Scheduled Tribe candidates should be exempted from payment of 
the registration fee of Ks. 15/-required to be sent along with the 
application for admission in the Indian Institutes of Technology. 

(iii) Railway fare to and from the place of residence 

4.8. Asked whether the Scheduled Caste and Scheduled Tribe 
~  selected and called for interview are given railway fare 
to and from the place of their residence for interview, the represen-
tative of the Ministry of Education and Social Welfare has informed 

399 LS-3 
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the Committe-e during evidence that for the under-graduate 
courses no railway fares are paid either way. For the post-graduate 
courses, the Indian Institute of Technology, Kanpur, pays railway 
fares and for Ph. D. degree courses all the Institutes pay railway 
fares. 

On a suggestion made by the Committee that the Institutes 
should offer the railway fare concession on an all-India basis, the 
representative of the Ministry of Education and Social Welfare has 
agreed to consider the suggestion. 

4.9. The Committee recommend that railway fare, both ways, 
should be paid to all the Scheduled Caste and Scheduled Tribe 
candidates who are selected for admission to the first degree or post 
graduate courses and caned for interview as is presently being done 
in the case of Ph.D. Degree courses. 

B. National Service Scheme 

4.10. The Committee asked about the details of the National 
Service Scheme recently introduced in the Indian Institutes of 
Technology and also enquired whether any special benefits accrued 
therefrom to the Scheduled Castes and Scheduled Tribes. The re-
presentative of the Ministry of Education and Social Welfare has 
informed the Committee during evidence that Indian Institute of 
Technology, Kharagpur, is one of the three all-India Institutes 
which is coordinating the National Service Scheme. The Indian 
Institute of Technology, Kharagpur, is providing guidelines to the 
Universities and Colleges for organising National Service Scheme 
programme. It is involved in the task of producing literature on 
worthwhile programmes. The literature published by the 
Kharagpur unit contains useful hints on low cost housing, rural 
sanitation, agricultural techniques etc., which, it implemented, 
would benefit the Scheduled Castes and Scheduled Tribes and 
Backward communities in general. The programme activity of 
the unit is being orgamsed in villages inhabited by such people, and 
it includes making of -roads, wens, schools and club houses, loca-
tion of sources of underground water, etc. 

4.11. In a written note furnished to the Committee by the 
Ministry of Education ~  Social Welfare it has been stated that 
the Social services rendered by the University student's covers many 
aspects like adoption of a village by a University for intensive 
social uplift work, carrying out of social-medical surveys, setting 
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up of medical centres, imparting training to rural women in sewing, 
embroidery and knitting etc. Work in the urban areas ranged 
from social service to slum deweller, mass immunization and sani-
tation drives, running of welfare centres, adult education program-
mes for the poorer sections of the community, blood donations and 
campaign work in slum areas. Social service under this scheme is 
also rendered in the form of help to patients in hospitals, inmates 
of the orphanages, Cheshire Homes and Welfare institutions for the 
Physically handicapped. Work projects were also carried out. The 
most important social service rendered during the year 1971-72 
was in Central refugee camps set up for refugees from BangIa 
Desh. Batches of National Service Scheme students from various 
Universities served in those camps for 10 to 15 days at a time by 
rotation. While proceeding to the refugee camps, the National 
Service Scheme students also collected donations in cash and kind 
for the refugees. 

4.12. It has been further stated that the National Service Scheme 
acts as a catalytic agent for promotion of various programmes for 
the benefit of the community. The main emphasis will be to focus 
attention on eradication of adult illiteracy, provision of drinking 
water supply in the villages, rural electrification, minor develop-
mental projects in the rural areas and improvement of the condi-
tions in the slum areas. The service of National Service Scheme 
volunteers will be utilised mainly for the adult literacy programme 
in the Nehru Yuvak Kendras being set up in each district. The 
Government has also sanctioned a scheme for the establishment of 
16 Sri Aurobindo Bal Kendras in the slum areas in the cities of 
Calcutta, Bombay, Delhi, Madras, Hyderabad, Bangalore and 
Ahmedabad. The programme for education and recreation in each 
Bal Kendra will be developed and executed by the students enrolled 
in the National Service Scheme assisted by the teachers of nearby 
colleges. 

,4.13. The representative of the Ministry of EdUCation and Social 
Welfare has further stated during evidence that a recent week-long 
camp organised by the Unit near Kashiari, about 30 Kms from the 
Kharagpur unit, was devoted primarily to building of dwelling 
houses made of angled iron structures, prefabricated houses for the 
Adivasis. Members of the Scheduled Castes and Scheduled Tribes 
were almost exclusively the beneficiaries of the Unit's activities. 

4.14. When asked whether there was any proposals to introduce 
this scheme in all the 1. 1. Ts, the representative of the Ministry of 
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Education and Social Welfare has stated that the National Service 
Scheme is not a compulsory  scheme; it is a voluntary scheme. Not 
only in Indian Institutes of Technology but all over the country, 
the National Service Schemes has generally good response. The 
intention is to develop the scheme on a voluntary basis in a big 
way by involving as many institutions as possible, and also con-
sistenly with resources. He added: 'I do not think all the I.LTs 
have opted for it yet.' 

4.15. He has further informed the Committee that Government 
have been thinking in the context of the Fifth Five Year Plan of 
mobilising students for eradication of illiteracy as part of their 
education C3.reer. There is a proposal that the national service 
concept and the youth development concept should be harmonised 
with the academic performance also so that there is greater moti-
vation for youth to adopt this strategy, under-take programme and 
produce results. Government are also thinking whether it can be 
made corr:pulsory and what are to be the constitutional parameters 
within which compulsion can be brought about. 

4.16. Asked to state whether any incentive or financial assist-
ance is given by the Central Government to the Institutions to 
start this 'Scheme, the representative of the Ministry of Education 
and Social Welfare has stated during evidence that for every pro-
ject that is undertaken under the scheme the cost of the material 
used and expenditure incurred thereon is met by the Central 
Government. 

4.17. In a note furnished to the Committee by the Ministry of 
Education and Social Welfare it has been stated that owing to con-
straint of resources the Ministry has been asked to implement the 
National Service Scheme I National Sports Organisation Scheme on 
a selective and voluntary basis, at a· cost of Rs. 6.5 crores during 
the Fourth Plan. Of this, Rs. 5 crores are meant for the National 
Service Scheme programme and the balance  of Rs. 1.5-0 crores for 
National Sports Organisation. The per capita cost has been esti-
mated at Rs. 150 per year, the Central share being Rs. 100 and the 
States' Rs. 50. The Universities have been allowed to utilise 
Rs. 120 {Rs. 70 of the Centre's share and Rs. 50 being the State's 
share) per student per year for the promotion of the programme. 
This grant of Rs. 120 per National Service Scheme student per year 
is to be spent by the ~  mainly as under: 

Rs. 20-for organisational and overhead expenses. 
Rs. 60-for camp expenditure @ Rs. 4 per day for 15 days, and 
Rs. 40-for procurement of ·assets like tents. utensils, imple-
ments, vehicles etc. 
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':l. .. e balance of Rs. 30 is to be spent ~ ,he Union Government 
towards grants to various schools of Social work which have attach-
ed to various Universities to give orientation training to National 
Service Scheme teachers, develop the programme and organise all 
India camps and also for grants to three designated Institutes, viz. the 
Tata Institute of Social Sciences, Bombay, The Delhi School of 
Social Work, Delhi, and the Indian Institute of Technology, Kharag-
pur, for research and ev.aluation, for producing literature, necessary 
for the National Service Scheme programme. 

4.18. The amount spent on this scheme during 1971-72 and pro-
vision made for the years 1972-73 and 1973-74 is as follows:-

'\CtUU expenditure in 1971-72. 

Pro,J ision for 1972-73 

Proposed provision for 1973·74 . 

~  57' 88 lakhs 

Rs. 89  87 lakhs 

Rs. 76' 54 lakhs. 

4.19. The Committee commend the National Service Scheme 
and hope that the programmes will be so arranged that areas pre-
dominantly inhabited by the weaker sections of the society are bene-
fited. To avoid duplication of schemes, the Committee would like 
that the programmes, under the scheme, shol}ld be planned in con-
sultation with the State Social Welfare Boards 

C. Placement Offices 

4.210. A Study Group of the Committee during its visit to the 
Indian Institute of Technology, Madras, has been informed that there 
is a Placement Office in that Institute. It is headed by a senior 
Professor and serves as an Employment Assistance Bureau and also 
maintains liaison with various industrial undertakings, both in the 
Public and Private Sectors. Every year the Officers of the Defence 
Services visit the Institute by arrangement with the Placement 
Office for addressing pre-final and final year students, explaining to 
them the job opportunities in the Defence forces followed by an in-
terview of candidates who wish to be considered for employment. 
In addition, every year leading Organisations like the Delhi Cloth 
Min, Tata Electric Locomotive Company, Larson & Toubro, Voltas, 
Associated Cement Company, Union Carbide, Metal Box, S.K.F., 
Guest Keen Williams, MICO etc. conduct interviews under arrange-
ment with the Placement Office for selection of trainees in their or-
ganisations for suitable employment later. On aD. average, over 100 
organisations, both in the Private and Public Sectors, send to the Ins-
titut. information regarding job opportunities in their organisations 
a-.; ....... , 



for recommending suitablo:: qualified candidates for selection. in addi-
tion over 30 to 40 organisation arrange to visit the Institute for con-
ducting interviews in the campus, particularly, during the period 
January to May, every year. The Placement Office keeps in touch 
with as many industries and other organisations as ~  require tech-
nically qualified personnel and furnishes them with information as to 
the courses offered with specialisations in the various branches to en-
able them to have a detailed view of the potential talent available 
from among the graduates of the Institute. Several Organisations 
requiring specially qualified candidates contact the Placement Office 
for re::ommending candidates with specialised training. The ser-
vices of the Institute Pla.cement Office are open to all graduates 
passing out of the Institute. 

4.21. In addition, the Placement Office also arranges for the prac-
tical training of students in various industries during the winter 
and summer vacations which, while enabling the students to acquire 
pra.ctical experience, also serves to help the industries in making 
use of their services and assessing their potential. 

4.22. Asked whether the other Institutes also have similar Place-
ment Offices to help qualified students to get employment, the rep-
resentative of the Indian Institute of Technology, Bombay, has stat-
ed during evidence that there is a Placement Office in the Institute 
at Bombay where special efforts are made to get employment to 
qualified students. This process continues throughout February and 
March; and, generally, almost all stUdents get employed. Some of 
the students go abroad, or find employment before December, at the 
latest. A few students do not find employment because they have 
their own preferences. He has further stated that there has not 
been any unemployment so far. 

4.23. Asked whether any track was kept of the students who had 
passed out to see that they had been gainfully employed, the rep-
resentative of the Institute of Technology, Bombay, has informed 
the Committee that the Institute has an alumni association. The 
Institute also maintain a list of their names and a record pertaining 
to every year, of the employment obtained for them through the 
Placement Office and the opportunities for getting employment in 
various places. The Institute also gets inrformation from those of 
the alumni who have set up their own industries. 

4.24. The Committee in their Seventh Report (Fifth Lok Sabha) 
on the Ministry of ~  (Department of Defence Production) 
had recommended that for purposes of recruitment, the Defence, 
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Public Sector Undertaking should notify their requirements to the 
Placement Officers in the various Institutes of Technology so that 
students passing out from those Institutes could offer themselves for 
employment in Defence Undertakings. The Government of India, 
while accepting this recommendation of the Committee, had re-
quested the Defence Undertakings to take necessa;:y action to reflect 
their requirements annually to the Placement Officers in the vari-
ous Institutes of Technology and take full advantage of their ser-
vices in order to see that the reservations in regard to Scheduled 
CastesiTribes are complied with, as far as possible. 

4.25. The Committee recommend that all the Indian Institutes of 
Techno:ogy!Science should maintain complete record of the Sche-
duled Caste and Scheduled Tribe students receiving education in 
their respective Institutes and also about their placement after com-
pletion of their education. 

4.26. The Committee would urge that all the employing agen-
cies, both in the Public and Private Sectors, should be asked to iden-
tify the categories of teclmical posts, that they require to be fHled 
up by Scheduled Castes/Scheduled Tribe candidates, the type of pro-
fessional skills and knowledge they need and feed this information 
back to the Indian Institutes of Technology/Science. 



1 CHAPTER V 
RESERVATIONS IN SERVICES 

5.1. Regarding representation of Scheduled Castes and Scheduled 
Tribes in the services of the Institutes, The Committee have been 
informed during evidence that the Institutes are governed by their 
own Acts and statutes. 

5·2. Section 25 of the Institutes of Technology Act, 1961 lays down 
the following procedure in this respect: 

"All appointments on the staff of any Institute, except that 
of the Director, shall be made in accordance with the pro-
cedure laid down in the Statutes, by-

(a) The Board, if the appointment is made on the academic 
staff in the post of Lecturer or above or if the appoint-
ment is made on the non-academic staff in any cadre 
the maximum of the pay scale for which exceeds six 
hundred rupees per month; 

(b) by the Director, in any other case." 
5.3. Statute 12 (2) of the Institutes of Technology provides as 

under: 
"While making appointments, the appointing authority shall 

take into consideration the claims of the members of Sche-
duled Castes and Scheduled Tribes consistently with the 
maintenance of efficiency of administration and the teach-
ing at the Institute." 

5.4. The Council of the Institutes had decided in 1964 that the dir-
ectives of the Ministry of Home Affairs in regard to reservation of 
posts for Scheduled Castes and Scheduled Tribes should be adopted 
in all the Institutes with the proviso that such a reservation would 
not apply to academic and research posts. The Council reiterated its 
decision at its subsequent meeting held in October, 1965. This deci-
sion was in line with the Ministry of Home Affairs' decision of 1964. * 
The Ministry of Education and Social Welfare have issued, in De-
cember, 1970, instructions to all the Institutes of Technology and the 
Indian Institute of Science, Bangalore, for reservation of posts, other 
than academic and research, for the Scheduled Castes and Scheduled 
Tribes in the manner prescribed by the Ministry of Home Affairs. 
The Ministry of Education and Social Welfare have further clarified 

·Vide Ministry of Ho:ne Affairs O.M. No. 9/2/63 SCT (1)., dt. 17th July, 1964 re-
garding reservation in services for S,*eduled Castes and Scheduled Tribes Exemption rf 
scientific and technical postS. ' 
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to the Institutes of Technology that instructions issued by the Minis-
try in December, 1970 regarding reservation of posts will apply to 
all posts in Class In and Class IV, and even in Class II, where a 
post could not be described or defined as academic or research. * 

5.5. When asked about the reservation in Class I and II cate-
gories of PO!?ts, the representative of the Ministry of Education and 
Social Welfa!"e has stated during evidence that under the specific 
provision of Statute, while making appointments, the appointing au-
thority takes into consideration the claims of the members of the 
Scheduled Castes and Scheduled Tribes and added "the present prac-
tice in the Institutes is that if there are two candidates of equal me-
rit, preference is given to the candidate belonging to the Scheduled 
Castes and Scheduled Tribes community.' Clarifying the point fur-
ther, the Director of the Indian Institute of Technology, Bombay, 
has stated: 

"For every post for which we appoint a selection committee, 
we bifurcate the applications inb two categories; while 
calling for interview we make very little distinction so 
far: as the Scheduled Caste candidates are concerned. In 
other cases, we call a much smaller number. But wher-
ever it is possible we try to give these candidates a litile 
extra consideration, we have given them a chance. We are 
processing it like this in almost every case." 

5.6. The procedure followed by the Indian Institutes of Techno-
logy and Indian Institute of Science, Bangalore in regard to reserva-
tions for Scheduled Castes and Scheduled Tribes in the services of 
the Institutes, as explained to the Study Groups of the Committee 
during their visits to these institutions during June-July, 1972, is 
given below: 

"I.I.T., Madras 
As prescribed by the Government of India the orders of 

reservation of Scheduled Castes and Scheduled Tribes 
in the appointments are followed. In all advertise-
ments for posts, where reservation orders apply, this 
fact is clearly mentioned. For other posts also where 
even though reservation does not apply it is mentioned 
that preference will be given to Scheduled Caste\Tribe 

·At the stage of factual verification, the Ministry of EduCation and Social Welfare 
(Department of Education) have stated as follows: 

"Indian Institute of Science, Bangalore 
Since 1956 Government of India orders were being forwarded to them to consider 

the advisibility of following the rules for reservation as applicable to Central Government 
employees. 

The orders iss11ed by the Ministry of Education and Social Welfare in 1970 are based on 
Ministry of Home Affairs O.M. No. 17-4/69-EST(SCf), dated 3-2-197° and O.M.No. 
J8/3/7o-EST.(SCT), dated 16-4-1970." 
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candidates subject to other things being equal. In the 
case of posts where reservation does not apply, Sche-
duled Castel Tribe candidates are given preference in 
being called for interview even though others having 
only minimum qualifications are not called for inter-
view." 

(ii) "I.I.T., Bombay 

The procedure adopted is that all posts are to. be filled by 
advertisement through the process of selection. In order 
to implement orders regarding reservation of posts for 
Scheduled Castel Tribe candidates, in every advertise-
~  and every requisition to the Employment Ex-
change for posts other than faculty appointments, a 
specific indication is given that certain number of posts 
Bre reserved for candidates belonging to Scheduled 
CastelTribe. In addition, copies of the advertisement are 
also sent to the organisations connected with the wel-
fare of Scheduled Castel Tribes'." 

(iii) "LI.T., Kharagpur 

So far as teaching posts are concerned, there is no reserva-
tion. So far as non-teaching posts are concerned, the 
Institute follows the directives of the Government of 
India as far as practicable. 

In respect of Class IV staff, over the last three years the 
entire recruitment is restricted to those who are already 
working as casual labour. 

In respect of Class III staff, the posts as and when fall vacant 
are filled by departmental promotion as per policy of 
the Board of Governors. 

In respect of Class II posts, 50 per cent of the posts falling 
vacant are filled on the basi.s of departmental promo-
tion and the remaining from outside and in respect of 
these appointments only there is scope for following 
the Government of India rules." 

(iv) "U.S., BangalOTe 

From September, 1956, other things ~ e<:}Qal, the Insti· 
tute was giving preference to members of Se:hednled 
CasteslTribes in the matter of recruitment. 



53 

From April, 1971, the I ~  is following the reservation 
of posts in accordance with the Government of India 
communication No. F. 14-45i70.T.6 dated the 22nd De-
cember, 1970 and has drawn up rosters following this. 
The reservation is made applicable to the following 
categories of staff; 

(1) Administrative Staff 

(2) Medical Staff 

(3) Technical Staff 

(4) Maintenance Staff 

The reservation is not applicable to posts for conducting 
research Or for organising, guiding and directing re-
search. Accordingly, it is not being applied to the Aca-
demic staff which consists of: 

(1) Director 

(2) Professors 

(3) Associate Professors 

(4) Assistant Professors 

(5) Librarian 

(6) Lecturers 

(7) Senior Scientific Officers 

(8) Scientific Officers 

(9) Flight Instructor 

(10) Senior Research AssistantlSenior Scientific Assis-
tants. ' 

5.7. The staff strength of the Institutes and the number of Sche-
duled Castes and Scheduled Tribes among them as furnished* to the 
Study Groups of the Committee by the Indian Institutes of Techno-
logy Bombay, Kharagpur, and the Indian Institutes of Science, Ban-
galore, is given in Appendix IV. 

5.8. The total number of vacancies which arose in the services 
of the Indian Institute of Science, Bangalore, after-1970 and the num-
ber of Scheduled Castes and Scheduled Tribes r-ecruited against the 

*At the su.ge of factual verification, the Ministry of E.:iucation and Social Welfare 
(Department of Education) have on 18-1973' fw1rished statements sbowing the 
staff position in the Indian Imtitures of Tedlnoklgy &1Id the Indian Institute of 
Science, Bangalore. 'FIiese have been reproduced at ApperuJi:c V. 
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reserved vacancies as furnished· by the Institute to one of the Study 
Groups of the Committee during its visit to that Institute is given in 
Appendix VI. 
5.9. From the recruitment figures furnished by the Indian Insti-

tute of Science, Bangalore to one of the Study Groups of the Com-
mittee, the Committee notice that since 1st April, 1971 out of 165 
vacancies which arose in the Institute, 29 posts for Sche-
duled Castes and 12 posts of Scheduled Tribes were reserved and 
against those reserved posts only 9 Scheduled Castes and nine from 
Scheduled Tribes were recruited. These filled posts, except two, 
belonged to the categories of Helpers, Attendants and Cleaners. The 
Committee enquired about the poor representation of the Scheduled 
Castes and Scheduled Tribes against the reserved posts and wanted 
to know the steps taken to augment the intake of the Scheduled 
Caste and Scheduled Tribe candidates in all categories of posts re-
served for them. 
5.10. The Ministry of Education and Social Welfare in a written 

note furnished to the Committee have stated that posts reserved 
for Scheduled Caste and ~  Tribe candidates, for which 
Scheduled :aste and Scheduled Tribe candidates are not available, 
have been de-reserved under orders of the Director and temporary 
appointments have been made for one year. Such posts are re-
advertised by the end of one year only for Scheduled Caste and 
Scheduled Tribe candidates. If, however, suitable Scheduled Caste 
and Scheduled Tribe candidates are not again available, they are 
de-reserved onCe again and temporary appointments made for one 
more year. This procedure is repeated for 3 years before the vacan-
cies are finally fined up by the general candidates. 
5.11. For augmenting the intake of Scheduled Castes and Schedul-

ed Tribes in various categories of posts for which reservations are 
effective, the Ministry have stated that the matter regarding rela-
xation of qualificationistandards followed with in-service training 
is under consideration. 
5.12. Asked about the machinery or checks devised to ensure 

that the reservations made in favour of the Scheduled Castes and 
Scheduled Tribes are actually fulfilled, the representative of the 
Ministry of Education and Socia! Welfare has stated during evidence 
that each Institute of Technology, the Director the Registrar and the 
Administration in charge keep complete track of the reservations 
made and how these reservations are being filled. It has been 
further stated that the Directors themselves are in-charge of this 

---------
.At the stage :of factUal verification, the Ministry of E<;iucation and Social ~  
(De1'llrtment of Education) have on 18-7-1973 ft mlshed statements I~  
recruitments made and the intake of Scheduled Castes and Scheduled Tribes 1D 
the services of the Indian Institutes of Technology and the Indian Institute of 
Science, Bangalore, every since the reservation orders were adopted by these Insti-
rates. These have been reproduced at Appendix VII. h· '-" r.: flIn,:r 
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.and they will like to ensure tl-.... J.t these instructions are strictly 
followed. 

5.13. When asked whether Rosters, as required under the Minis-
try of Home Affairs' instructions, are being maintained at the Insti-
tutes, the representative of the Ministry of Education and Social 
Welfare has replied in the affirmative.* 

5.14. The Committee regret to find that although the Council of 
the Institute of Technology had decided, as early as in 1965, that 
directives of the Ministry of Home Affairs (now Cabinet Secre-
tariat-Department of Personnel and Administrative Reforms) in 
regard to reservation of posts for Scheduled Castes and Scheduled 
Tribes should be adopted by all the Institutes, the instructions by 
the Ministry of Education and Social Welfare in the matter were 
actually issued to the Indian Institutes of Technology and the Indian 
Institutes of Science, Bangalore, in December 1970. The Committee 
are not satisfied with the casual manner in which the matter re-
garding reservations for Scheduled Castes and Scheduled Tribes 
has been dealt with by the Ministry of Education and Social 
Welfare. 

5.15. The Committee are distressed to note that the representa-
tion of the Scheduled Castes and Scheduled Tribes in the services 
of the Indian Institutes of Technology and the Indian Institute of 
Science, Bangalore is negligible. The Committee would like the 
Council of the Institutes to take note of the poor representation of 
the Scheduled Castes and Scheduled Tribes in the services of the 
Institutes against the quota reserved for them and adopt speedy and 
effective measures to ensure their due representation in the services 
of the Institutes, both academic and administrative. 

5.16. The Committee regret to note that even the basic fundamen-
tal step of maintaining Roster which is the only mechanism to gauge 

. the representation of Scheduled Castes and Scheduled Tribes in the 
services of the Institutes against the reserved vacancies, has net been 
taken by the Institutes. The Committee hope that this will now be 
done. 

NEW DELHI: 
July 12, 1973 
A sud ha 21::-, -::1-=-89=-=5:--:-( S=-cika ) 

BUTA SINGH, 
ChaiTman, 

Committee on the WelfaTe of Scheduled 
Castes and Scheduled Tribes. 

·At the stage of faerol verification, the Ministry of Education and Sodal Welfare 
(Department of Education) have stated 'the Irn:titutes are maitaining registers· 
not the resters .. 



APPENDIX I 

(Vide para 2.7 of the Report) 

No. F.30-36163-T.5 

GOVERNMENT OF INDIA 

MI:t-.ISTRY OF SCIENTIFIC RESEARCH & CULTURAL AFFAIRS 

To 

New Delhi, the 8th August, 1963. 

1. All the Universities conducting Post-Graduate Courses. 

2. All the Institutions conducting Post-Graduate Courses and 
Research. 

3. All State GDvernments. 

SUBJECT: -Reservation ot seats tor Scheduled Castes and Scheduled 
Tribes in Post-Graduate Courses in Engineering and 
Technology. 

Sir, 

As you may be aware, there is at present no reservations of 
seats for admission to various post graduate courses in Engineering 
and Technology for Scheduled Castes and Scheduled Tribes candi-
dates. Sam€ seats are, however reserved for Scheduled Castes and 
Scheduled Tribes for admission to Degree and Diploma Courses in 
Engineering and Technology. 

2. The question whether any such reservation be made for 
admission to post graduate courses also, has been considered by the 
Central Government in all its aspects and the Central Government 
is of the view that in order to give encouragement and incentives 
to Scheduled Castes and Scheduled Tribes for advance studies, a 
small number of seats-say about 5 per cent may be reserved for 
them in each post graduate cpurse subject to the condition. that the 
&heduIedCaste/Scheduled'Tribe candidates should have passed the 
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qualifying examination (Le., Bachelar of Engineering or its equiva-
lent in the appropriate field) in the First Division or Secured at 
least 60 per cent of marks. 

3. I am, therefore, to request that the above suggestion of the 
Central Government may kindly be kept in view while regulating 
admissions to post graduate courses in Engineering and Technology. 

4. I am also to request that the action taken by the State Gov-
ernmentlUniversitYITechnical Institutions on the above suggestion 
of the Central Government may kindly be communicated to this· 
Ministrf in due course. 

The receipt of this letter may kindly be acknowledged. 

Yours fai thfully, 
Sdj-

(M. V. D. NAIR), 
AssistfJnt Education Adviser (Tech.)· 



APPENDIX n 

(Vide para 3.51 of the Report) 

Advertisement 

INDIAN INSTITUTES OF TECHNOLOGY 

BOMBAY, DELHI, KANPUR, KHARAGPUR AND MADARS AND B.H.U. 
INSTITUTE OF TECHNOLOGY, V ARANASI 

ADMISSION NOTICE-1973 

Admission to the first year classes of the following courses will 
be made on the basis of the Joint Entrance Examination to be held 
·on 3rd and 4th May, 1973. 

(i) 5 year Degree course in Aeronautical, Agricultural, Che-
mical, Ceramic, Civil, Electrical, Eletronics and Electri-
cal Communications, Mechanical, Metallurgical and Mining 
Engineering, Architecture, Naval Architecture and Tex-
tile Technology. 

(ii) 315 years integrated ~  (Hons.) M.Sc. courses in Che-
mistry, Mathematics. Physics, Applied Geology and 
Exploration Geophysics, 

(iii) 4 years B. Pharm, course in Pharmacy. 

Candidates who have passed or are due to appear at the Pre-
University examination with Chemistry, Mathematics and Physics, or 
any other examination recognised by the Institutes as equivalent 
thereto, are eligible to appear for the Joint Entrance Examination. 

Candidates must not be more than 21 years of age on the 1st 
October, 1973 (relaxed by 3 years for those belonging to the Sche-
duled Castes/Tribes, repatriates, new migrants, and foreign 
students). . ! 

LAST DATE FOR ISSUE OF APPLICATION FORMS 

LAST DATE FOR RECEIPT OF COMPLETED APPLICATION 
FORMS 

58 

21-2-1973 

28-2-1973 
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Detailed instructions regarding availability of courses in each 
Institute and application forms can be had from the following 
address either in person or by sending a self-addressed envelope of 
at least 28X13 cms. bearing 50 p. stamps (plus 5 p. Refugee Relief). 

Assistant Registrar (Academic), nT, New Delhi-l10029. 

1l99LS-i5. 



(Vid.e para 3.51 of the Report) 

Supplementary Advt. 1973. 

INDIAN INSTITUTES OF TECHNOLOGY 

Bombay, Delhi, Kanpur, Kharagpur and Madras. 

ADMISSIONS TO THE SESSION 1973-74 

Reservation of seats for Scheduled Castes /Tribes candidates 

1. Twenty per cent of the seats in the Institutes are reserved for 
candidates belonging to Scheduled Castes/Tribes, who have passed 
the Pre-University Examination or an equivalent examination. They 
should have taken Mathematics, Physics and Chemistry as separate-
subjects. 

2. Scheduled Caste/Tribe candidates interested in joining the 
Institutes should appear at the Joint Entrance Examination to be 
conducted on May 3 and 4, 1973. They will be admitted on the basis 
of their performance in the J.E.E., upto the limit of the reserved 
seats. 

3. The normal upper age limit of 21 years on October, 1973', 
will be relaxed for the Scheduled CastefTribe candidates. 

4. Scheduled Caste/Tribe candidates who are due to appear 
or have appeared at the qualifying examination are alSo eligible to 
sit for the Joint Entrance Examination. 

5. The last date for receipt of completed application forms is 
March 10, 1973. 

For details and application forms, apply to: 

1. Assistant Registrar (Academic), lIT New Delhi-Il0029t 
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63 
eii) 1.1. T. Khoragpur 

Staff as on 1-1-1972. 

Class of posts 

I 

II 

III 

IV 

S.No. 

I. 

2. 

3· 

4· 

5· 

6. 

7· 

8. 

9. 

10. 

II. 

(iii) Indian Institution of Science, Bangalore. 

Category 

Academic 

Group I 

Group II 

Group III. 

Gr(.up IV . 

Group V 

Group VI . 

Group VII 

Group VIII 

Group IX 

Group X 

TOTAL 

Total No. 
of Staff 

II 

Total in 
position 

317 

109 

58 

80 

74 

77 

92 

122 

J28 

38 

359 

1454 

No. of 
Scheduled 

Castes 

4 

3 

45 

166 

No. of 
Scheduled 

Tribes. 

3 

6 

14 

In position 

Scheduled Scheduled 
Caste Tribe 

I 
(Exempted) 

6 

3 

7 

2 

89 

IIO 
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APPENDIX VII 
(Vide footnote to para 5.8 of the Report) 

Statements showing the total number of recruitments made and th€ 
intake of Scheduled Caste and Scheduled Tribes in the services 
against the quota reserved for them every year since the reserva-
tion orders were adopted by these institutes sep.:zrately for each 
Institute. 

I. INDIAN INSTITUTE OF TECHNOLOGY: KHARAGPUR 

(Period from 15-7-71 to 1-1-72) 

Category of Posts 

Administrative 
Technical . 
Clerical & Other 

Class IV .  .  .  . 
(period from 2-1-1972 tn I-T-1973) 
Administrative 
Technical . 
Clerical & Other 
Class IV 

Total 
No. of 
appo-
intment 

I 
IS 
62 

75 

2 
41 
51 
22 

Quota Intake of SC/ST 
during the period 

SC ST SC ST 1 

(%) 
IS 7·S 
IS 7·5 
IS 7·5 

IS 7'5 35 I 

IS 7'5 
15 7·5 3 
IS 7'5 2 3 
IS 7'5 9 z 

II. INDIAN INSTITUTE OF TECHNOLOGY: BOMBAY 

Total Number of Vacancies filled (recruitment made) ~ the period from 
1967 to 1969 Yearwise 

Category Total No.  No. of S.c. No. of S.T 
of vacan cies candidates candidates, 
filled appointed appointed 

2 3 4 

1967 

Teaching and Officers staff 43 
Research and Technical Staff 105 3 
Administrative Staff 37 7 

Class IV 72 9 

1968 
Teaching and Officers Staff 51 
Research and Technical Staff 54 2 
Administrative Staff 29 5 
Class IV 29 5 

1969 

Teaching and Officers Staff 37 

88 



I 

Research and Technical Staff 

Administrative Staff 

Qass IV 

2 

N.B. The reservation orders are not applicable to Teaching Staff. 

3 4 

2 

16 

Total Number of Vacancies filled (Recruitment made) during the period from 
1967 to 1972 Yearwise 

Teaching and Officers Staff 

Research and Technical Staff 

Administrative Staff 

Class IV 

Teaching and Officers Staff 

Research and Technical Staff 

Administrative Staff 

Class IV 

Teaching and Officers Staff 

Research and Technical Staff 

Administrative Staff 

Class IV 

1970 

1971 

1972 

35 

103 

26 

14 

16 

61 

40 

23 

12 

102 

105 

47 

N.B. The reservation orders are not applicable to Teaching Staff. 

3 

2 

2 

4 

5 

7 

13 

13 

o 

o 

o 

o 

o 

o 

o 

00 

III. INDIAN INSTITUTE OF TECHNOLOGY: MADRAS 

1-4-1970 to 31-12-1970 

Academic 

Tech. supporting 

Total No. of No.ofposts Total posts 
posts filled reservecl fOT filled non-

reserved 

Reserved 
posts filled 

SC ST SC ST SC ST 

31 

32 6 4 



1 

.. A dministrative 

'Clerical 

'ClassIV 

1-1-1971 to 31-12-1971 

Academic 

Tech. supporting 

Administrative 

cCleri-:a1 

'Class IV 

"1-1-1972 to 31-12-1972 

Academic 

·Tech. ~ 

Administrative 

'Clerical 

'Class IV 

2 

66 

6 

26 

34 

52 

32 

6 

35 

524 

~  

3 4 s 

33 

57 

14 4 s 

5 2 

9 4 13 

29 10 
132 

5 1 2 
2 

8  2 

99 25 I 

114 28 

IV. Up-to-date category-wise position of employees in the Indian Institute of 
TechnolC'gy, Kar.pur 

Category 

Technical Supporting 

Administrative & Clerical 

'Class IV 

Total 
Strength 

511 

321 

729 
+145· 

Sch. 
Caste 

26 

4 

116 
+145· 

Sch. 
Tribe 

5 

---------------------------------------------------
-NOTI' :As regards the academic posts no data regarding incumbents belonging to Scheduled 

Caste/Scheduled Tribe is collected. 

Since no specific reservation has 'been made, the institute has no information in regard 
-to intake figures of SC/ST candidates against the reserved quotf.. 



V. INDIAN INSTITUTE OF TECHNOLOGY,: DELHI HAUZ KHAS, 
NEW DELHI-29 

Category 

Faculty Staff 

Officers 

Technical (Supporting) 

Maintenance & Works 

Administrative 

Class IV 

Staff )osition as on 1-1-1973. 

Total 
No. of posts 

filled 

232 

33 

296 

III 

288 

425 

Posts filled by 

SC ST 

8 

3 

II 

139 
(includes 

104. 
CleanC"rs) 

Since no specific reservation is made, the insutute has no infonnation to furnish in 
regard to intake in respect of SCfST candidate against reserved quota. 

, 

91 
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APPENDIX VIn 

(Vide para 4 of Introduction) 

Summary of ConclusionslRecommendations contained in the Report 

S.No. 

1 

1 

~ \ 

Reference to Para 
Number in the 
Report 

Summary of conclusions Recommendations 

2 

1.18 

1.19 

3 

The Committee recommend that each Indian 
Institute of Technology should set up a separate 
Cell to deal with all matters relating to admission 
of Scheduled Castes and Scheduled Tribes as 
also representation of Scheduled Castes and 
Scheduled Tribes in the services of the Institute. 
The Ministry of Education and Social Welfare 
should also consider the setting up of a separate 
cell under their Liaison Officer for dealing with 
coordination and implementation of decisions 
pertaining to Scheduled Castes and Scheduled 
Tribes in so far as the Institutes are concerned. 
A note about the activities of the Cell should be 
included in the Annual Report of the Ministry 
as per the orders of the Ministry of Home Affairs 
vide their O.M. No. 2714(i)170-Est(SCT), dated 
the 3rd September, 1970. 

The Committee note that undec the Institutes 
of Technology Act, 1961, each Institute is gov-
erned by a Board of Governors which consists of 
eminent persons in the field of Industry, Science, 
and Technology. The Committee would like that 
in order to protect the interests of the Scheduled 
Castes and Scheduled Tribes and to ~

------------
93 



1 2 

3 

4 

5 

94 
----- --------------- -----

2.12 

2.13 

2.14 

3 

promote their technical education, qualified and 
eminent persons from among the Scheduled 
Castes and Scheduloo Tribes are also appointed 
on the Board of Governors of each of these Insti-
tutes. 

The Committee regret to note that the Indian 
Institute of Technology at Kharagpur, though it 
was started in 1951, has not so far provided for 
reservations for Scheduled Castes and Scheduled 
Tribes in the post-graduate courses. The Com-
mittee recommend that it should be done imme-
diately and that the Ministry of Education and 
Social Welfare should ensure that ;all the instruc-
tions issued by the Government of India provid-
ing for reservations and other concessions for 
Scheduled Castes and Scheduled Tribes are 
meticulously observed by all the Institutes of 
Technology. 

The Committee are distressed to learn that 
although the Ministry of Education and Social 
Welfare have prescribed reservation of 20 per 
cent seats for Scheduled Castes and Schedulp.:l 
Tribes in all the Universities and Institutions of 
higher learning, the Indian Institute of Science. 
Bangalore, even though an all-India Institution. 
did not adopt the reservation orders for admis-
sion of Scheduled Caste and Scheduled Tribe 
students. It is only now from the 1973 Session 
onwards, that the Indian Institute of Science, 
Bangalore, has agreed to provide reservation of 
20 per cent seats for Scheduled Castes and Sche-
duled Tribes in all the courses, both under-Jlra-
duate and post-graduate. The Committee hope 
that the Indian Institute of Science, Bangalote. 
will now strictly observe these reservations for 
Scheduled Caste and Scheduled Tribe students. 

The Committee recommend that in post-
graduate courses in the Indian Institutes of 
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2.19 

3.24 

3.25 

3 
------------

Technology also, there should be reservation for 
Scheduled Castes and Scheduled Tribes to the 
extent of 20 per cent -seats, as is the case in 
under-waduate courses, and not a mere 5 per 
cent reservation for students belonging to these ~ 
communities as it obtains at present. 

The Committee note that the Council consti-
tuted under the Indian Institutes of Technology 
Act, 19tH, presided over by the Minister incharge 
of Education, is fully competent to lay down po-
licy guidelines for thE> Institutes of Technology 
mId the Institutes are bound to follow the ins-
tructions issued by the -said Council. The Com-
mittee hope that the Council will keep a strict 
watch to ensure that all the orders of the Govern-
ment of India relating to reservation and con-
cessions for Scheduled Castes and Scheduled 
Tribes are not only adopted by these Institutes 
but are in fact implemented in full. 

The Committee are glad to note that the Coun-
cil of the Indian Institutes of Technology set up 
in December, 1972 a Special Committee to consi-
der the steps to be taken to augment the intake 
of Scheduled Caste and Sched11led Tribe stu-
dents in the Indian Institutes of Technology and 
to meet the difficulties faced by the students be-
longing to these communities. While welcoming 
the suggestions so far made by this Special Com-
mittee, the Committee feel that the measures 
suggested are not enough to improve the position 
sUbstantlally. 

The Committee recommend that the Scheduled 
Caste and Scheduled Tribe students who have 
passed the Higher Secondary, or equivalent exa-
mination with the prescribed subjects, should be 
admitted in the Indian Institutes of Technology 
without having to take the Jeint Entrance Exa-
mination so long as the number of such stUdents 

----------- ------
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9 3.26 

to 3.27 

11 3.28 

applying for admi-asion is less than the number 
of seats, reserved for them. Where the number 
of Scheduled Caste and Scheduled Tribe stu-
dents applying for admission in the Indian Insti-
tutes of Technology is more than the number of 
seats reserved for ~  their merit at the Joint 
Entrance Examinations should be judged only 
among themselves ar:d not along with the gene-
ral students. Any Scheduled Caste or Scheduled 
Tribe stl'.dent who secures more marks at the 
Joint Entrance Examination than the marks se-
cured by the last general student admitted on the 
result of that examination should be deemed to 
have been admitted according to the general 
merit list and not counted in the quota of seats 
reserved for Scheduled Caste and Scheduled 
Tribe students. 

As many Scheduled Caste and Scheduled 
Tribe students start their educational career late 
in life, the Committee recommend that the period 
of age relaxation for Scheduled Caste and Sche-
duled Tribe students seeking admission to the 
Indian Institutes of Technology should be raised 
from the present three years to five years. 

The Committee commend the new scheme re-
commended by the Special Committee-of the 
Council of the Indian Institutes of Technology for 
starting summer se·.:;sions and, where' neceSsary, 
pamllel semester instructions in various subjects 
for Scheduled Caste and Scheduled Tribe stu. 
dents who need special coaching. The Committee 
hope that this scheme will be given effect to im-
mediately. 

The Committee would also like the Ministry 
of Education and Social Welfare to examine, in 
co-ordination with the organisation of the Direc-
tor General Of Backward Classes Welfare of the 
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12 3.37 

13 3.38 

14 3.40 
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Ministry of Home Affairs, the feasibility of con-
ducting psychological or other tests to assess the 
interest, aptitude, intelligence and predilection 
of Scheduled Caste and Scheduled Tribe students 
at the Higher Secondary stage with a view to 
pick up such students as may have the aptitude 
for higher technical training. Such selected stu-
dents should then be given additional coaching 
facilit:es as may be required by them to ensure 
their admission in the Indian Institutes of Tech-
nology and other institutions of higher technical 
learning. 

The Committee regret to note that the admis-
sion of Scheduled Caste and Scheduled Tribe 
students for the post-graduate courses against 
their reserved seats, which is already as low as 
5 per cent at present, is negligible. 

The Committee desire that the Ministry of 
Education and Social Welfare should review the 
present admission procedure followed by the 
Indian Institutes of Technology and the Indian 
Institute of Science, Bangalore for admission to 
post-graduate courses with a view to evolve a 
uniform standard for admission prescribing rea-
sonable relaxationsjconcessions for Scheduled 
Caste and Scheduled Tribe candidates. 

The Committee are not aware of the present 
total number of Scheduled Caste and Scheduled 
Tribe teachers serving in educational and tech-
nical institutions desirous of equipping them-
selves with higher academic competence. The 
Committee are unhappy to note that since 1964 
when the instructions to adopt more liberal po-
licy for their admission to post-graduate courses 
were issued by the Ministry of Education, only 
four teachers, one each at the Institutes at Mad-
ras, Bombay, Kanpur and Delhi, have so far 
availed of the opportunity. The Committee would 
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3.47 

3.52 

3.53 

3.69 

like the Ministry of Education and Social Welfare 
to find out the reasons for such a:-poor admission 
figures of Scheduled Caste and Scheduled Tribe 
teachers to the post-graduate courses and take 

suitable corrective measures. 

The Committee are concerned to find that there 
is a tendency among some of the general students 
to seek admissions to institutions of higher learn-
ing by producing a false certificate of being a 
Scheduled Caste or Scheduled Tribe. This is a 
serious offence and the Committee recommend 
that bes:des cancellation of admission to such a 
student and forfeiture of his fees etc., criminal 
proceedings should be instituted against him for 
cheatingiattempt to cheat, as the case may be. 

The Committee suggest that specific number of 
seats reserved for Scheduled Castes and Sche-

duled Tribes in each of the Institutes for all the 
first degree courses and other concessions viz., 
age concession, Scholarships, concessions in 
marks, etc. available to them in the matter of 
admission should also be mentioned in the ad-
vertisement for admission. 

The Committee also desire that comprehensive 
information about the various concessions/facili-
ties avaiLable to the Scheduled Castes and Sche-
duled Tribes for admission in the Indian Insti-
tutes of TechnologylIndian Institute of Science, 
Bangalore, should be published in the Informa-
tion Brochure-Scope and availability·of Courses' 
brought out by these Institutes. 

The Committee note that the Special Commit-
tee of the Council of the Institutes of Technology 
has recommended that all Scheduled Caste!Tribe 
candidates be given free tuition, exemption of 
hostel seat rent and a scholarship of Rs. 150I-p.m. 
to cover bdard expenses and a book grant of Rs. 
3001-per year. 

~  ~ - ~
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19 

20 

21 

22 

23 

, 
24 

3.70 

3.71 

4.4 

4.5 

4.7 

4.9 

The Committee hope that the above recom-
mendation of the Special Committee will be 
implemented from the academic session 1973-74. 

The Committee also hope that the above bene-
fits will be continued for the Scheduled Caste 
and Scheduled Tribe students even if they have 
to repeat a year or semester because of poor per-
formance in studies or some other unavoidable 
circumstances. 

The Committee suggest that a review may be 
made of the medical standaIXls prescribed for ad-
mission to Indian Institutes of Technology with 
a view to see to what extent they can be relaxed 
in favour of Scheduled Caste ilnd Scheduled 
Tribe candidates. 

The Committee further suggest that if prior to 
admission any Scheduled Castel Tribe student has 
to undergo any operation for such diseases as 
Hernia, Hydrocele, Piles, etc. which are tempo-
rary disqualifications for admission, the expendi-
ture on such operational if any, should be borne 
either by the Institute or Government. 

The Committee recommend that the Scheduled 
Caste and Scheduled Tribe candidates should be 
exempted from payment of the registration fee 
of Rs. 151- required to be sent along with the ap-
plication for admission in the Indian Institutes of 
Technology. 

The Committee recommend that railway 
fare, both ways, should be paid to all the Sche-
duled Caste and Scheduled Tribe candidates who 
are selected for admission to the first degree or 
post-graduate courses ,and called for interview 
as is presently being done in the case of Ph.D. 
Degree courses. 

--- -------- --------------
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The Committee commend the National Service 
Scheme and hope that the programme will be so 
arranged that areas predominantly inhabited by 
the weaker sections of the society are benefited. 
To avoid duplication of schemes, the Committee 
would like that the programmes, under the 
scheme, should be planned in consultation with 
the State Social Welfare Boards. 

The Committee recommend that all the Indian 
Institutes of TechnologylScience should maintain 
complete .record of the Scheduled Caste and 
Scheduled Tribe students receiving education in 
their respective Institutes and also about their 
placement after completion of their education. 

The Committee would urge that all the employ-
ing agencies, bOUl in the Public ,and Private Sec-
tors, should be asked to identify the categories of 
technical posts that they require to be filled up 
by Scheduled Castel Scheduled Tribe candidates, 
the type of professional skills and knowledge 
they need and feed this information back to the 
Indian Institutes of TechnologylScience. 

The Committee regret to find that although the 
Council of the Institutes of Technology had de-
cided, as early as in 1965, that directives of the 
Ministry of Home Affairs (now Cabinet Secre-
tariat-Department of Personnel and Adminis..; 
trative Reforms) in regard to reservation of posts 
for Scheduled Castes and Scheduled Tribes should 
be adopted by all the Institutes, the instructions 
by the Ministry of Education and Socj,al Welfare 
in the matter were actually issued to the Indian 
Institutes of Technology and the Indian Institutes 
of Science, Hangalore, in December, 1970. The 
Committee are not satisfied with the casual man-
ner in which the matter regarding ~  
for Scheduled Oastes and Scheduled Tribes has 
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29 5.15 

30 5.15 
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been dealt with by the Ministry of Education and 
Social Welfare. 

The Committee are distressed to note that the 
representation of the Scheduled Castes and Sche-
duled Tribes in the services of the Indian Insti-
tutes of Technology and the Indian Institute of 
Science, Bangalore is negligible. The Committee 
would like the Council of the Institutes to take 
note of the poor representation of the Scheduled 
Castes and Scheduled Tribes in the services of 
the Institutes against the quota reserved for them 
and adopt speedy and effective measul'eS to en-
sure their due representation in the services of 
the Institutes, both academic and administrative. 

The Committee regret to note that even the 
basic fundamental step of maintaining Roster 
which is the only mechanism to gauge the repre-
sentation of Scheduled Castes and Scheduled 
Tribes in the services of the Institutes against the 
reserved vacancies, has not been taken by the 
Institutes. The Committee hope that this will 
now be done. 

MGIPND-LS II-899 LS-7-11-73-950. 


	001
	002
	003
	004
	005
	006
	007
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109

